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• 	 URIGIJAL APPLICTIUN ND. 
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Versus 

Union of India & fjrs . • • • . • • . . . 	Respondents. 
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O.A. 413 of 2000 
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JVo 4 	/_4 	4PJ V 

1402.01 	No written statement 30 far filed. 
-3 '" 	 The respondents are ordered to file the 

written statement within 4 weeks and to 

intimate as to the result of the appeal 
-. - 	- - 	_...  
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ti.j.ecl on 	 LI.Sc on 	.).uJ. for 

orders. 

l4ember 	 Vice-Chairman 

im 

1593.01 	List for. hearing on 10.5.01. 
The respondents may file written 
statement if any, within 3 weeks 46rom 

to-day. The applicant also file 
rejoinder if any thereafter *ithin 

10 days. 

Member 	 Vice-Chairman 
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11.6.01 
On the prIyar or,  Mr. ). L. Sarkar, 

learned counsel for the applicant, the. 
for nearing 

case is adjournBd to 16_'?..20Oienab1ing 

him to make amehdment in the 0.A., cha- 

lienging the appellate order. 

Member 	 Vice-C:hairmerttj 

representation xx=d stand out* 

in on 30.7.2001 for bearing. 

bet 	 Vice-Chairaa. 
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O.1A. 413/2000 	 .. . 

k. 

Not4s f the Registry Date . 
	 Order Of the Tribunal 

30.7 .01 	On the prayer of Mr j .j • sarkar, 

learned counsel.for the applicant. the 

case is adjourned so as to enable him. 

to taice necessary steps.. 

List on 7.9.2001 for, hearing. 
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Heard the learned counsel for the parties. 

Hearing concluded. Judgment delivered in open 

court, kept in separate sheets. The- application 

is allowed. No order as to costs. 
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CENTRAL ADMINISTRATIVE TPIDUNAL 
fr 	 CIJWAHATI. BENCH 

NO. . 	
2000 

With 

O.A. No. 309 of 2001 	 27.9.2001 
DATE OF DICISION 

ShriAhhar Singh 	
APPLICANT(S) 

Mr 11J.Lil. Sarkar, Mr N. Choudhury and 

- .Mr. S. lieka 	 - 	] D\/OC7T P(5 II-jJ-  APPLICANT(S) 

VERSUS - 

The Union of Ththa and others 	 RESPcTD1T(S) 

Mr S. Sar ma 

j 	 ADv11__'C7:rE:cRmI 
- 	 1 	 RESPONDENTS. 

r? 	DNULE 	MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THeE F ON'DLE - MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

1 
	

Ihether P.eportersof local papers may be allowed cc see 
he judgment ? 

2 
	o be referred Lolthe Rporter or not ? 

j 
	

rhether their Lcrdships v.rish to see the fair copy of the 
IudcTnent ? 

4 
	ether the judgment is to be circulated to the othei: 

enches ? 

Judment delivered by 	 Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.413 of 2000 

With 

Original Application No.309 of 2001 

Date of decision: This the 27th September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0.A.No.413/2000 

Shri Achhar Sirigh 
Kendrtya Vidyalaya, Dinjan, 
District- Dibrugarh, Assa m. 	 Applicant 

By Advocates Mr J.L. Sarkar, Mr N. Choudhury and 
Mrs S. Deka. 

- versus - 

The Union of India, through the 
Secretary to the Government of India, 
Ministry of Human Resource Development, 

-New Delhi. 

The Kendriya Vidyalaya Sangathan, represented by the 
Secretary-cu m -D eputy Corn missioner, 
Kendriya Vidyalaya Sangathan, 
New Delhi. 

The Corn rnissioner, 
Kendriya Vidyalaya Sangathan 
(Vigilance Section), 
N e w Delhi. 

Dr E. Prabhakar, 
Ex. E.0., KV.S (G.P.), 

And at present E.O. KVS (HQ), 
N e w Delhi. 

Mr S. Vijay Kurnar, 
Ex E.O. KVS (G.P.), 
At present (E.O.) 
Vigilance, KVS (H.Q.), 
New Delhi. 

The Chairman, 
Vidyalaya Management Corn rnittee, Dinjan, 
District- Dihrugarh, C/o 99 APO. 

By Advocate Mr S. Sarma. 

O.A.No.309/2001 

Shri Achhar Singh, 
Dinjan, Assam. 

By Advocates M,J.L. Sarkar & Mr A. Chakraborty. 

- versus - 

.,....Respondents 

Applicant 
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The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Hunan Resource Development, 
NewDelhi. 

The Vice-Chairman, 
Kendriya Vidyalaya Sangathan, 
New Delhi. 

The C o m missioner, 
Kendriya Vidyalaya Sangathan, 
N e w Delhi. 	 Respondents 

By Advocate Mr S. Sarma. 

- 0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

Both the applications are elated;• an'd 	codinglyhy 

were taken up together for hearing. In O.A.No.413 of 2000 the legitimacy 

of the imposition of penalty of dismissal from service vide order dated 

3.11.2000 by the Corn missioner, Kendriya Vidyalaya Sangathan is challenged 

and in O.A.No.309 of 2001 the order of Appellate Authority dated 11.4.2001 

upholding the order of dismissal is under challenge. The basic facts 

relevant for the purpose of adjudication are sum med up below: 

The applicant initially joined the Kendriya Vidyalaya San.gathan 

(KVS for short) as a Primary Teacher on 23.2.1979. In the year 1981, 

he was selected as Trained Graduate Teacher (TGT for short) as was posted 

at KVS, Sibsagar, ONGC. In the year 1984 he wa selected as Post Graduate 

Teacher (PGT for short) in History and posted in the same schooL In due 

course the applicant was selected for the post of Principal, KVS and he 

joined at KVS, Dimapur on 8.8.1995. The applicant was thereafter posted 

from place to place and till the im pugned order was passed he was posted 

at KVS, CRPF, Amerigog, Guwahati. While he was working as Principal 

in KVS, CRPF, Amerigog the applicant was served with a Memorandum 

containing state m ent of articles of charge containing four articles of charge 

I which are reproduced below: 

\ 

(a 
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ARTICLE I 

	

• 	 "That the said Shri A. Singh while functioning as Principal 
in K.V., CRPFAmerigog during the period 1996-98 was appointed 
as Co-ordinator to conduct the test for LD C (mdi). and UDC. 
He sponsored the name of his brother for invigilation in the 
test of LDC whereas his brother was a candidate for the post 
of U.DC. Hence he has concealed the facts that his brother 

	

• 	 was appearing in the test in the same R.0., GauhatL Thus 

	

• 	 Shri A. Singh has acted in the manner of unbecoming of a 
KVS employee and has violated Rule 3(1)(ftL) of CCS (Conduct) 

V 	 Rule, 1964 as extended in the KVS employees. 

APTTTP iT 

	

• 	 That during the aforesaid period Sh. A. Singh being the 
co-ordinator, appointed Shri A.K. Choudhury, PGT (Eng) as 
examiner for evaluation of UDC Test Paper (English). But he 
got the. ndte-books bearing Roll No.8, 13, 22 and 78 (who were 
his and KVS staff relatives) evaluated by someone else and 
put foged signatures of Shri Choudhury on the cover page 
of notebook. 

This act on the part of Shri A. Singh constitutes a mis-
conduct which is in violation of Rule 3(1)(i) & (iii) of C CS V 

(Conduct) Rules 1964 as extended to the employees of K.V.S. 

APTTT Y7 rlT 

That Shri A. Singh, Principal, K.V., CRPF Amerigog being 
the co-orcinator of U D C & L D C Test got the papers of U D C 
evaluated by someone else and compelled Smt.John Bridge Rose, 
PGT(Eng) to put her signature on each note book and award 
list in a token of setting and evaluating the papers by calling - 
her at his  reaidence. 

V 	 This bct on the part of Shri A. Singh constitutes 'a mis- 
conduct which is unbecoming to an employee of 1VS in violation 
of Rule 3(1)(i)&(iii) of CCS (Conduct) Rules, 1964 as extended 
to the employees of K.V.S. 

ARGICLE IV 

V 
That Shri A. Singh, being the co-ordinator of above test 

helped so me candidates for. getting the m selected for the post 
of UDC who were related to the staff of K.V. and K.V.S., 
Guwahati t  Region by manipulating the answers in G.K. paper 
and giving solved papers to these students as been confirmed 
from Roll No.22, 78 and 13 because the answers for Q.No.1,2 

V  

& 8 almost • the rapiles. Further Roll N o.22 who is the brother 
of Shri B.P. Yadav, PGT, K.V. Amerigog appeared in the L.D.C. 
test also got 27 marks out of 100 in L.D.C.. exam whereas 
he scored 83 marks out of 100 in UDC test which is very 
amazing. 

This act on the part of Shri A. Singh constitutes a 
misconduct which is in violation of Rule 3(lXi) & (iii) of C CS 
(Conduct) Rules 1964, no extended to the employees of K.V.S." 

2. 	The applicant submitted his written statement denying the 

allegations. An Inquiry Officer was appointed to enquire into the charges 

and on completion of the enquiry the Inquiry Officer submitted his report. 

• 	
' 	 The........ 

• 	

• 
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The Inquiry Officer, on enquiry, found that articles I and IL were not proved, 

articles Ut was established and article IV was partially established. The 

applicant sub mitted his representation questioning the legality of the findings 

of the Inquiry Officer. The Disciplinary Authority finally by its order dated 

3.11.2000 imposed the penalty of dismissal from service. The applicant 

preferred an appeal before the Appellate Authority, which was also turned 

down vide order dated 11.4.2001. Hence these two applications. 

Mr J.L. Sarkar, learned counsel for the applicant, assailing the 

order of dismissal, submitted that the impugned orders are vitiated by the 

breach of the principles of natural justice and the statutory provisions. The 

lea:rned counsel further sub mitted 	that the 	essential ingredients 	of 	the 

alleged i'mputations since not proved the impugned 	order 	of 	dismissal is 

not sustainable in law. 

Mr S. Saima, learned counsel for the respondents, opposing 

the application strenuoualy contended that a proper enquiry was held giving 

every 	opportunity to the applicant to defend his case and thereafter on 

assessment of the facts on the basis of the materials on record the 

impugned orders were passed bonafide. 

In view of the fact that articles I and It were not proved and 

established we are not inclined to dwell on to those two articles of charge. 

As regards articles 1111 and IV, the Inquiry Officer found article Ut to be 

proved and article IV to be partially proved. The only evidence to prove and 

establish the guilt of,  the applicant was the statement of Ms John Bridge 

Rose. Ms John Bridge Rose was a PGT (English) teacher. As per the articles 

of charge the applicant as the Principal, KVS, CRPF, A merigog and as the 

co-ordinator of U D C and L D C Test got the papers evaluated by someone 

else and compelled Ms Rose to put her signature and award list in a token 

of setting and evaluating the papers by calling her at his residence. 

Ad mittedly, the applicant was not a co-ordinator of the U DC test. The 

conecting evidence implicating the applicant was that of the statement 

of Ms Rose. On their own showing the aforementioned statement of Ms 

, Rose was recorded ex-parte on 24.1.2000. The enquiry was conducted in 

Delhi and in Dehradun. In some of the enquiries the applicant was not 

present. When the enquiry was held on 6.1.2000 and 7.1.2000, the applicant 

attended on both days and crossexa mined all the four witnesses. The 	
/ 

other 	 / 
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other witness, Ms John Bridge Rose, was absent on that day and so her 

evidence was not recorded and the applicant returned to DiTajan in Assam. 

On 	24.1.2000 when 	Ms Rose attended the enquiry 	the 	Inquiry 	Officer 

recorded her evidence in the absence of the delinquent officer. According 

to the delinquent officer though he was aware of the date of enquiry, 

the call letter was not sent to him. He pointed, out that such letter was 

necessary to get the relieving order from the Chairman as well as station 

leave permission and for the purpose. of TA/DA and also to get the 

assistance of the Defence Assistant. He also stated that the Audit 

Superintendent Uidi not pass the bill without proper order or relieving 

order. For that reason he could not attend the enquiry on 24.1.2000 at 

Delhi. As regards the enquiry held on 14.2.2000, the applicant stated that 

he received the corn munication dated 27.1.2000 from the Iquiry Officer 

asking him to attend the enquiry on 14.2.2000. Accordingly the applicant 

started the journey on 10.2.2000. after taking station leave permission 

from the Chairman. However, when he reached Guwahati he felt acute 

pain in the stomach since he was a diabetic, hypertension and gall bladdar 

stone patient and he:  had to terminate his journey at Guwahati and at 

the instance of the doctor he did not undertake further journey. The 

applicant narrated all these facts in the written state m ent sub mitteci before 

the authority after receipt of the enquiry report. It may be stated that 

the applicant submitted an application before the Inquiry Officer praying 

for adjournment on 'medical ground on 24.1.2000. Instead, Ms Rose was 

examined in the absence of the applicant and the Inquiry 'Officer closed 

the enquiry and fixed 14.2.2000 for defence evidence at Delhi. From 

the enquiry report it appears that on 24.1.2000 Ms Rose was present and 

the applicant was absent. The Inquiry Officer adjourned the meeting upto 

2-00 P.M. 	on 24.1.2000. and again resumed the hearing at 2-45 	P.M. and 

asked the Presenting Officer to proceed further with the prosecution case 

in the absence of the applicant. The 	witness No.5 	was examined by the 

Presenting 	Officer 	and 	at 	the end the 	Inquiry Officer also sought 

clarifications from the said witness I/ and the hearing on 24.1.2000 was closed 

with.......... 



S 

	 e 
with the passing of an order on the daily order sheet by the Inquiry Officer 

to the effect that the applicant should attend regular hearing on 14.2.2000 

alongwith his Defence Assistant. On 14.2.2000 when, the applicant was 

absent, according to the Inqinry tOfficeE,tdthôut any inthnation, the linquiry 

Officer decided to hold the proceedings in the absence of the applicant 

and since the Presenting Officer had already closed his prosecution case 

on 24.1.2000 and the applicant had failed to defend his case by remaining 

absent, the case from the defence side was deemed to have been closed. 

The Inquiry Officer also directed the Presenting Officer to submit his 

written brief latest by 24.2.2000 with a copy to the applicant. 

6. 	From the materials on record it thus appears that the Inquiry 

Officer did not jrovide the applicant any opportunity even to submit his 

defence as required under Sub-rule (16) of Rule 14. As per the rule the 

applicant was entitled to defend himself effectively by placing and proving 

his own case. The Inquiry Officer could not have closed the defence 

evidence in the manner he did. At any rate, what we find is that the 

charge No.1111 was sought to be proved by the testimony of a witness, 

whose statement was recorded ex parte. In our view for the sake of 

fairness the applicant should have been given an opportunity to prove 

and establish his case, if necessary by recalling Ms Rose for cross- 

examination. The material evidence evidence in support of article 1I]I 	did 

no 	prima fade establish the 	involvement 	of the 	applicant. 	As regards 

article IV, the Inquiry Officer himself found that for the so called 

irregularities that caine 	to light the applicant could not be charged. 	On 

his own findings, the Inquiry Officer stated that the prosecution had failed 

to produce any evidence to the effect that the applicant was in any way 

connected with the UDC examination except that the applicant on the 

direction of the A.C.(G.R.) deputed Shri S.F. Kumar, PGT and Shri 

Choudhury TGT(Eng) for the evaluation 	of the answerscripts. But, 

nonetheless, according to the Inquiry 	Officer from the 	analysis 	of the 

facts presented by the Presenting Officer and the reply of the applicant 

it ed it6 the inference that the applicant was very much handling the 

answerscripts of the U D C test notwithstanding the fact that officially 

he......... 

( 

.4 
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he was not appointed in any capacity to work in the U D C test. The Inquiry 

Officer drew the inference that the possibility of the involvement of the 

applicant as head of the Vidyalaya where the tests were conducted in 

manipulation of certain answerscripts could not be ruled out. The entire 

finding of the Inquiry Officer to that effect was based on assumption 

and presumption without basing on any material on record. The Disciplinary 

Authority 	mechanically accepted 	the report 	of the Inquiry 	Officer. 	The 

Disciplinary 	Authority also 	acted 	on assu m ption and presu m ption and in 

reaching the finding, it huddled upon hypothesis of the likelihood of the 

involve m ent of the applicant as head of the Vidyalaya wherein the tests 

were conducted could nto be ruled out. The impugned order of the 

Appellate Authority also suffers from the same infirmity. The Appellate 

Authority reached the finding that the applicant exerted his influence 

as Head of the Institution to prevent proper evaluation of the answerscripts. 

According to the Appellate Authority this is itself was indicative of. the 

malafide intention of the applicant to ensure that answerscripts of some 

people who were relatives of the em ployes of the school were not properly 

evaluated. The finding of the Appellate Authority is patently perverse 

and distorted. The materials on record dearly point out that the applicant 

•was denied a fair opportunity to defençl his case - the denial of the 

opportunity to state his defence itself has caused great miscarriage of 

justice. 

On assessment of all aspects of the matter we are of the view 

that the impugned order of dismissal dated 3.11.2000 passed by the 

Com missioner is liable to 	be set aside 	and 	accordingly the same is set 

aside. 	Similarly, the order 	of 	the 	Appellate 	Authority dated 	11.4.2001 

is also liable to be set aside and accordingly the same is set aside. 

 The 	application 	is allowed. The applicant 	shall 	forthwith 	be 

reinstated in service with full wages and the consequential service benefits. 

No order as to costs. 

\ - C 
( K. K. SHARMA ) 
	

( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 
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S 

Eri Achhar singh, 
• S/o Late Srdar Mahinder $ingh, 

Kenddya Vidyalaya , 

District- Dibzuçjath ( AsSam). 

....ipplicant. 

4 	 7) 

1. Union of India. 
• 	

-: 	
T1olgI1 the Secretary to the 

Govt, of India, iiiriistry of Human 
• 	

S 	 ReSOu rc e Development, 
S 	 - 	 Sastd. EhaWan, New Delhi-i) 	

S 

1 	' 
S 	 . 	2. Keridriya Vidyalaya Sancjathan, 

• S 	 I 	 Represented by thts Secretary-Curn- 	- 

• 	 Deputy Commissioner, 

	

- 	Kendriya Vidyalaya5 5anQthafl, 

18, institutional Area, 

• 	 • 	 haheed Jeet singh i1arg, 
S 	

• 	 New Delhi- 110016. 

3. Commissioner, 	 • 

• 	 • 	KendrLya \iidyalaya Sangathan, 	 S 

• 	(VicilenCeeCtiOfl) 

18, Institutional \rea, 
• 

	

	 Shaheed Jeet $ingh L4arg, 
•ew Delhi- 110016. 

S 	

. 	 Conta.../ 
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Dr. C. Prabhakar, 

Cx. E.O. /1 KiS ( G.P.), 

And at Present E.O. KUS (HO) 

18, Institutional Area, 

Shaheed Jeet Singh 1arg 

New Delhi 	110016. 

fIr. S. Vijay Kumar 

Cx- E.O. KUS ( G.P.  ) 

At present ( E.O. ) 

Vigilance, KVS (H.Q). 

18, Institutional Area, 

• 	Shheed Jeet Singh flarg, 

New Delhi 	110 016. 

Chairman, 

Vidyalaya Management Committee, Dinjan, 

2ndllountain Div. H.W. Dinjan, 

District- Dibruagarh, C/U 99 APO. 

PARTICULARS 	HE APPLICATION ; 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE : 

Order No. F. 8-25/98-KUS (Vig.) dated 3.11.2000 

issued by the Commissioner, Kendrlya Vidyalaya Sangathan 

18 Institutional Area, Shaheed Jeet Singh: Plarg, New Delhi 

110016, terminating the service of the applicant. 

LimITATION. 

The applicant f'urther declares that the subject 

matter of the order against whjh he wants redressak is 

within the jurisiction of the Tribunal. 

JURISDICTION: 

The applicant declares that the subject. matter 

of the order against which he wants redressa]. 9 within 



the jurisdiction of the Tribunal. 

4. 	FACTS OF THE CASE : 

4.1 	That the applicant is ,a citizen of India and at 

present a resident of Dlnjn in the District Dibrugarh (Assam). 

The applicant is an P.A. in English Literature and History 

under ileerut University. The applicant also did his PLEd. 

under the same University. 

4.2 	That the applicant entered into the service under 

the Kemdriya Vidyalaya Sangathan as PRT (Primary teacher ) on 

23.2.1979 and was initially appointed at Dinjan. In the year 

1981 9  the applicant was selected as TFT ( Trained Graduate 

teacher ) and was posted at KV, Sibsgar ONC. In the year 

1984 9  the applicant got selection for the post of POT ( Pogt 

Graduate teacher ) in History was posted in the School. 

Thereafter the applicant was duly selected for the post of 

Principal KVS,and joined at KV Dimapur where the applicant 

join.e on 8.8.1995. In the year 1996 9  the applicant was 

atitrarily transferred to KV, Karimganj violating the 

4c 
	transfer norms of the KVS before completion of the 3 year 

term at a Station. The applicant challenged the said illegal 

transfer before the Hon'ble sigh Court whereupon the same, waS 

stayed. Subsequently, the Commissioner, KVS modified the 

transfer order and posted the applicant V KV RIN modified 

the transfer order and posted the applicant at KV, 

CRPF, Amerigog, Guwahati. 

4.3 	That your applicant states that before he 

could complete.one year at Guwahati he was placed 

Contd...4/— 
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under suSpension on 26, 2.93, out no discip1inay 

pioceeding could be wn up agaiflst him within 

5 ioriths for which the applicant approached the 

VjCe-.Chajrman of the applicant was 

reiated on 27.7ri .rabhakar who was 
 JV  

officiating as A.C. Guwahati <egion at that time 

4 

and 	ri S.Vijay i<umar, iducation Officer 
( G) took 

up the matter personally and 	id not allow the 

applicant to join at XV CP&F, Zmerigog ,Guwahati. 

It the instance of these two officers who have been 

implea3ed aS respondents o. 3 and 4 hereinabove, 

the applicant was traferred to V, sataj,,z in 

- 	I aQaland ViJiating the traisfer nrrs of (Vs. ihe 

applicant challenged this tnsfer order before the 

Hon'ble Gauhati High Court and thereupon the transfer 

I order was Stayed. But even, thereafter the respondent 
1. 

0.3 and 4 cb.d not allow the applicant to join at 

v 	zmerigog violating the order of the lion' ble 

High Court for which the applicant filed contenpt 

etition before the Hon'ble High Court and notices 

were I,  i',Sued to the respondents io.3 and 4 At this 

stage the respondent Jo. 3 trans ferred the applicant 

again to XV Dinjan and ultimately the applicant 

joined there on 14. 1.99 • Because of the facts 

Stated above, the respondents no.4 and 5 

inimical to the applicant and were bidding for 

opportunity to ha .trn him. 

coritd..,. 5/- 



4. 4. Tha t you r a pplica nt ste tes that while he was 

workiig as erincipzal of I(V, 	1merigog, Guwahati 

Ln tne year 1997, there was a selection for 

recrnitrnerit of LiC an1 LJDC. The then ?.c.( Gi), Dr. 

K. iakesh by Office Order dated 15.12.97 appoInted 

/tjie applicant as o-ornator for the eaminatio 

reczuitment of 	Dr. K.C.ikesh himself o-ornated 

the earat riatio/ ec zui trnent of UDC,HoWever, by 

letter dated 11.12.97 asked the applicant to depute 

GT (Ha th) 1) r. S.P. KUrna r and TGT ('ng1i sh) Sri 

.K. choudhury of the S chool of the applicant to 

evaluate the answerscripts. By th said letter 

J.Bridge ( £GT ±nglish) was also directed to 

- 	 iET -slcrutiniZe the nglish ariswerscripts of ULC. 

Copies of letter dated 15. 12.97 and 11.12.97' 

-c 	 are arLnaed hereto as Documents Ao.1 and 2 

L • resp ec ti v el y. 
- 

That your applicant states that Some direpancies 

and irreçpla.bties are alleged to have taken place 

in the UC selection test Which was under ntl 

of Dr. i. C. ±akcsh, the then i C ( G.k) . The 

matter went up to the i-lon'ble Delhi High Court 

whereupon all aCtions of Dr. £Wkesh concerning UDC 

selection and his orderS./aCtionS on or after 11. 12.97 

were adjudged illeçl. Conseruently Dr. Rkesh was 

not ermanently absorbed in tht, KVS and vies terminated. 

contd. . . 6V- 



-6- 

4.6. That the respondeits o. 4 and 5 who were inimical 

to the applicant sought to take opportunity of the 

same for vi naic a ti ng thai r grn dge a gai ns t the 

applicant in CO1kISiOn with others. and caused 

isuaic of --harge sheet against the applicant in 

connection with aforesaid irregul3risatiori in UDC 

Selection although the applicant was not involved 

in the process at all. 

Co?jr Of Neorandiin with the charge sheet 

and statement of allegations is annexed hereto 

as DocumeritsNo,3. 

	

4.7, 	That your applicant Sub:ciitted reply to the 

said charges denying the same and prayed for dropping 

the charges. ie it mentioned here that the applicant 

	

ç1 	\was enciacedto co-ordjriate the IDC Selection only 

hich he did successfully and. srrothly and there 

	

VO 	w s no allegatLon of irregularity in it. UDC selection 

OIL 
wa under direct supervision of Dr. K,C.Rakesh and 

the applicant had no role to play therein except 

Conmunicating the order of Dr. Rakesh to the 

teachers named above for evaluation anor scrntiny. 

z' copy of the written statement is annexed 

hereto S L)ocurnerit NO.4. 

	

4.8. 	That the conraissioner of KVS by order dated 

24.12.98 appointed Sri S.C.Jain A.C. KV ( iiO) 

as I nu i d rig Au tho ri ty ( herei nafter re f erre a to 

as • the l.A. 1 .) and Sri G.A. .i)ua as Presenting 

contd. . .7/- 



Officer ( hereinafter referred to as 'theP.O.'). 

£he I•• iL4ed 28.1.99 ,6.8.99,30.3.99 and 17.9.99 

at iehradm for preliminary hearing. The applicant 

being a patient of diabetes,j high blood pressure, 

CholèystLatiOfl anii other serious complicationS 

could not appear on the said dates and prayed for 

adjouritt3nt enclosing medical certificates. 

4.9 • That on 17 • 9 .99 the I • ?. held preliminary 

hearing experte and as such the applicant got 

seriously prejudiced inasmuch as he was deprived 

of the opportunity of Rule 14(9) of the cC() 

Rules and could not place his case airing preliminary 

hearing The I.Z. fixed 11.11.99 for regular 

hearing and inspection of docunents. s the applicant 

- .- 
	 was seriously sick on that date he could not 

nspect the bcunentS Proposed to be relied 

• I 
' 	er4 
'_-_- 

gains t him and no fti rther time was granted to 

him for the purpose although the I.. on being 

satisfied as to the gerineness of the medical 

ground adjourned the regular hearing to 6. 1.2000 

and 7.1. 2000. 

4. 100 That the applicant appeared on 6. 1. 2000 with 

his Defence ssiStant ( for short D.r.) but the 

I.. did not allow participation of D.A. in the  

proc ceding illegally and arbItrarily to the 

prejudice of the applican(. The rresenting Officer 

who had no persorl knowledge of in Documents, 

himself ;narked the as x. 51 , S 2, S 3 (1) to (VIII) 

contd. ..3/- 
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The ie.o. exaaind 4 	 J.3. £.ose was not 

prsent and as such the hearing was adjourned to 

24. 1.2000. On the said date the applicant could rDt 

apiear and ent letter praying r adjournmext on 

fl5(3LC51 grOU;. 2ut the I.. did not aLlow the prarar. 

LV S J.B. ose was examined in the absence of the  

aplicant, the I.. Closed the prosecution evidence 

and fixed 14. 2.2000 f o r Defence evidence at Delhi. 

4.11. That the applicant came upto Gauhai for Delhi 

and had reservation for Delhi also. Jut he could not 

board on the txein for aggravation of his illness 

and as such sent a latter under speed post enclosing 

photocopy of railway ticket at on 11.2.2000 • The 

received it on 12. 2. 2000 but did not consider 
1 
te safle and closed defence evidee in gross violation 

the niandatory provision of ule 14( 16) of the 

Hy 	+ C ( C(I) ules to great prejudice of the applicant 

as such he çp t virtually demanded o f his 1 e çpl 

V right to defend hiise1f effectively by placing and 

proving his own case. The I.7. fixed 24. 2.2000 for 

written brief by .0. 

412. 	That the .Le submitbed his written brief on 
/ 

24. 2.2000 and the agpliczint submitted his written 

brief on 6.3.2000 challenging the legality and 

validity of the exparte proceeding. The applicant 

prayed for affoeding an oportuuiby to him for placing 

his case and leading evidence. The I.. did not 

contd .... 9/- 
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consider the same and closed the pxocaeding and 

thereafter submitted his purported report. In 

the said reçort the I.A. held the applicant mt 

guilty so far as charges 4o.1, and II, but wLongly 

held the applicant guilty under Charge No.111. So far 

as the Charge No,1V is conferrad the Th. held that 

the Same is partially es.abiished. 

4.13. 	That thereafter, the Disciplinary 1uthority 

sevd rtice on the applicant to submit representation 
meinora ndun 

a gai rS t the I . Açui ry Ne o rt vi de mmXdated 7 • a. 2000. 

- 4ie applicant submitted, reply in time challenging the 

%Wb.qnS of the I • . and the fi nai rigs recorded by him. ' 
z copy of the merranam dated 7.3.2000, 

inciliry report and ieply are annexed hereto 

and are marked as Documents No. 5,6 & 7 

respectively. 

4.14. That your applicant states the findincjs of the 

I.A. as to Charge No.111 are as follows:- 

that the charged officer ( C.0.) was involved 

in checki Aig, evaluating rechec king of a iiswerscripts 

of JC test; 

that the order ( Anexures V of Defere brief) 

of the i.C. which was complied by the C.O. does ot 
bear any file aimber or despatch particula.rs; 

that the C.. was in unusual hurry to get the 

signature of kVJ 	5( mt. J.3. 	iose) on the answerscdpts 

already evaluated; 

contd... 10/- 

0 
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(d that C.O. aimmoned £W 5 to his reSidere ird 

asked her to sign on the dotted line. 

(e tha t the oral S ta teruent o f PV) 5 is true a rid 

the same establish that C.Q. did rot act: in a 

mann3r required of a' rincipa1 of kV. 

On these fi4dingS, the 1,4. came to the conclusion 

that the charge .i.III has been established. 

4. 1f That the applicant states that he was never 

,,,//' apointed to co-ordinate the test for U.D.C. selection 

and as sucil he riad 	mie to play therein. The 

findincj of the i.:. that the ap1iCant was involved 

is not substantiated by records prodiced J1 

1AA
\th ?.O. , 3X'is irtportant to rote that the same I.A. 

I while deciding charge o.III observed- " The 

Apsecution was failed to praclice any evidence to 
- 	 A 

effect that he as in any way o' uiected with 

• / the uC anunation except that Sri .Singh is 

/ 	deited on the direction of A.C. ( G.It) Sri G.2. 

ur £GT and Shri Choudhuj 1aGT 	for evaluation of 

- anwerscriptS 8 . The records only show that the 

aPplicailt was appointed to co-ordinate selection test 

of DCoily. 21le l.A. gave unje emphasis on some 

oral version of 44 5 although oral evidence canrt 

override the documarltaLy evidence. )r. ikeshA.C. 

who had conduCted the test had already been found 

çjuilty in this regard had he had been trniinated 

from Service. The au tho ri ty once having found 

Dr. akesh to be responsible for the wrong, cannot. 
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punish a subordinate employee particular3jy no 

impu(ation of personal gain has beri attributed 

€0 him. 

4. 16. 	That the I .2. did not consider the Anneu re-V 

of the jieifencè brief which shows that it was Dr. 

±kesh who recired the signathre of Mrs. J.3.105e 

and others on the arswepts which they 

allegedly failed to give earlier at the time of 

evaluation. The applicant complied with the said 

direction of ?nnexure-V at the ?nnee of the Office of 

A.C. which is near to his residerce and the P 101 5 

was never called to his residence. ierely because 

the 2\ inexu re-V does not bear file number and 

f -5'T 

3ItTt 	
¶rhuua 

IJ 
 

NOV LB 

u~ ett ei'toh 

patch particulars the same should rot have been 

t out of consideration mocL- so vTh. 	i 

allegation from th(-- side of P.O. as to its 

nuineness. The I.A. Thus cormiitted grave injustice 

mare hypertechnicality axi the applicant has been 

seriouS prejudiced thereby. i ,4on Consideration of 

a televent document like 2nnexure-V of the Deferce 

brief has vitiated the inquiry report. 

4. 17 • That the fi ndi ng that the C • 0. 	
( app lic ant) 

has acted in unãue hurry has no material isis.one 

of the witnesses made any allgatio to that effect 

and as such the said findirj is 'peerse. 

contd.. IZ/- 
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4.18. That the l.A. erred in holding that the PW 5 

was callcd to the residence of the applicant. The 

V5 signed the nswecripts in the annexe to the 

office of . C. r. 	kesh and the same caruot be 

said to be the house of the applicant. 

4.19. That the ozal statenent of £W5 that the applicant 

co-ordinated the selection test of W and acted 

in a manner unusual of I(V zincipal is overridden by 

the documentary evidere proaiced by i.Cj.whiCh 

shows th5t the apjlicant was engaged to co-ordinate 

the selection of IDC alone. Thus, the fiiding of 

the I.A. that the charge III has been established 

beyor4 doubt is incorrect and is not based on 

materials on record and ralther the same is based on 

conjectures and Cu rmi ses • In fact that the Cha rge 

.111 has not been established even by preponderance 

t probability. 
Cetr 	

rUfl 

,~j NOV LUB40 20. That the I.Z. held the charge 	partially 

e4abiishea on th foliowing propositions 1- 

CuikE.tL 	 J 
----C that there is no dDLlbt that there was Some 

irreçiiaritieS and inconsistency in the marking of 

ansvIer of G... end irigiish aneroripts. 

(ID) that anJer of Gurrnit Singh and Dcvendra Yada lt  

are much tailing; 

(c that the C.C. cannot be charged for :unipulation; 

(d) that t he re is no cvi d.c nc e to show that C • C. 

was connected in any wCy with the UDC examination 

except complying with directions of A.C.(G.) 

contd... 13/- 
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(e) 	that though not offlcially appointed, C.O. was 

handling the answerscripts of UDC examination. 

(f), that the plea of ignorance of the C.O. as to 

evaluation of .)DC exaiination does aot Seem to be 

true. 

(g) that the possibility of his inolvcment being 

the Lend of the institution cannot be ruled out. 

4.42 1. That the applicant st5tes that the aforesaid 

fi ndi rigS o f the I A apart: from ID ei rig contra clic tory 

are aio inconclusive.Suspicioncarinot take place 

of proo.f at a ny event. ithe fact remains that the 

l.7• has not found any convincing evidence to hold 

that the charge has been proved and only could not 

rule out possibility of the C.(. involvement.This 

b4ng the position, the charge cannot be said to have 

COT

• 
 	betn pztved by preponderance of probabilit\1.Thare is 

- 	 like partial establisnrient of a charge. 

hat your aj1icant States that alt1iough none 

of the findings of the ia. as to charge ao.iii & IV 

are based on materials, the isciplinary Authority 

by order dated 3.11. 2000 terminated the service 

of the applicant holding that the applicant tempered 

w.th the srrooth ?ondict of examinatiorVreczuitrnent 

of LJC s and UDC s with ulterior ntive although 

no charge as to such allegatior 1 fact was ever 

drawn. Such act of the Disciplinary authority, 

contd... 14/- 



-14- 

therefore, is illegal, arbit.tary and violative 

of the cipies of natucel justice as well as 

the provisions of CS ( CCz) ulas. 

; cojj of order dated 3.11.2000 is anreed 

nhereto as l.oCurnerit io. 8. 

4.23. That the ailicarit states that although there 

is a proviSion of appeal agaList the impugned order 

ted 3.11.2000 ,but CC (Cc) iules have not 

conferred any power in the appellate authoty to 

stay the order appealed against and as such the 

same appellate proviSion is not a alternative and 

efficacious remedy and under such circumstances the 

applicant has no other way but approach this LLonble 

Tribunal. 

4. $hat your alicant sta es tnat the A101 IDle 

rincipal i3e - h in hren ingh-s- JL'I 	Ors 

1986(2,) 643) drecteu that in Case of abSee 

I 	 or wer to stay the order of appellate authority 

the Tribunal may entertain ard grant interim order. 

This Hou'ble Tribunal also in UtA M. 177/9 4 ( ri 

aunil LaS-Vs- Union of India had admitted and 

passed orders granting interim order b7 Way of 

staring the iugned order before submitting the 

appeal to the appellate authority under the CCS 

(Cc.) ules on the ground that the Aules did not 

provide any proviSion of stay to the appellate 

authority. 

contd... 15/- 
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Copy of the order dated 7.9,94 inOj 177/94 

is annexed hereto as Document jo, 9 
4.25. That although the order has been Shown to have 

been passed on 3. 11. 2000 but the same was not 

Served on the ailicant intaitanus1y and as 

such the order has not yet bean implemented the 

applicant is still holding the post of iriicipal, 

1VS Jinjan. 

5. 	(.J)E FO 	Li j TIo 

5.1. For that none of the1arges levelled acinst 

the applicant having been sustantited on prepondee 

of pr1 	the iscpi1naj authority erred 

in tenating the service of the apiicant vide 

Impuged order daed 3.11.2000 and as such the same 

is liable to be set aside and quashed. 

6.2. or that th £ncuiring uthority having oerved 

• 	 in his report that the pSecution failed to pc1uce 

any evidence to the effect that the applicant (C. 0) 

was in any way connected with the UiC examination 1  

the 4sd.plinary iut1iority oon'nitted ermr in 

pinishing the applicant allegedly for teinpe ring 

with smooth conftict of the Lc/JDc recruitment 

examination a nd as Su ch the i mj1 gne d order is 
vitited. 

5.3 • Fo r that there bei ng no c ha rge as to tempe d ng 

wjth smooth conduct of examinatiarVrecrujtment of 

cxntd. .. 15/- 
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LiXS arici jtCs with ulterLoL motive, the iiscipliiary 

authority acted illegally, arbitradly ar1 in 

violation of the pdnciples of nathtl justice as 

well as aile 14 of the CC& (CC) xules and as such 

the 1mpgned order is liable to be set aside and  

cuashed. 

5.4. For that the applicant having been depdved of 

he opportunity to state )efere case under aule 

14(9) of the ccs ( CCj) aule and even thereafter 

the impugned order If punishment is violative 

of the pri'iciples of natural justice. 

5, 5. For that the Inruirjng Authority not having 

allowed the applicant to get the assistance of 

i)efee Assistant, and as such the ettë exparte 

•-- 	- - - 
	

disciplinary poceec1ing is vitiate& 

o r that the alic ant ( CO) havi ng pray e a for 

adjournment of the eniiry on medical ground an3. 

the Inc'uidng Authority being satisfied with the 

materials placed, having adjourned the case on 
"V *'• 

1 1 • 1 1 • 99 • the Incuirng Authority erred in not 

allovii ng the C.O. to i iSj?CCt  documents on the next 

date axñ having fixed the case for hearing 

stight ay, the impugned proceeding is vitiated. 

5.7. For that the applicant who resides at the 

remote 	rth eastern frontier having bn 

asked to appear for hearing on 14. 2.2000 at elhi 

contcL.. 17/- 
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and previously hzec1in and the applicant 

because of his sudden illness having faUed to 

reach Delhi and having pLayed for time on 11.2.2000 

by Speed.post on medical ground and the I ruiring 

A.ithority having failed to consider the payer and 

having closed i)efence eVidence without there being 

any Defence evidence at all, the nndatory provision 

of ule 14( 16) of the CCS ( CC,) ailes have been 

grossly violation to much prejudice of the applicant 

and as such the impugned order as well as the 

iisci1Liary rnceeclirig are vitiated. 

5.. i'or that non Seice of py of aily ordersheet 

aiongwith the enqiry report has Seriously prejudiced 

the applicant in preparation of his repli to the 

econd show cause notice and as such the impugned 

irder is vitiated. 

3\I 

; 	 59 

............. \. . 

j For that the findinrj of the Incxiiring juthority 

as to the involvement of the C.O. in the examinatiorV 

recthtment of UDC being contradictory, the Diiplinaiy 

Authority committed error in punishing the apj?licartt. 

5.10. For that j nnexu .rc-V o f the Defence brie £ which 

establish that the examinatior/recmjtment of UDC 

which involve the comm.iSSion of alleged misconduct, 

having made it clear that Dr. Rakesh A.C. himself 

directly coordinated the process wholi'ax$. the 

COfltcL.. 18/- 
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ac?licant had no rasponibi1ity therein, the 

Disciplinary uthoty cmitted crr in punishing 

the applicant for misconduct comitted by Dr. 

kesh and as Such the ipugned order is liable 

to be Set aside and quashed. 

5.11. For that the Incuiring i\uthority having failed 

to consider relevant document, namely, Annexure-V 

of the Defere 3,rief the impugned order and th 

1)iciplinary oceeding is liable to be adjudged 

illegal. 

5.12. For that the findings of the Içuiring iuthority 

as to charge Lb.III and IV being peiverse and 

-z;i 	T ribunal  
' 

- 

VION LU 5. 13. 

\ V 

not based on materials on record, the impugned order 

i s  li,ble to be set aside aj cuashed. 

For that the I noui ri ng Zu tho ri. ty having 3ai a 

emphasis on or1 evidence which is contrary 

documentary evidence, the :)i iplinary Authority 

conraitted erxor in passing the imuguied order. 

5.14. For that theproc ceding being an. e:parte one 

because of illness of the applicant and the place 

of incuiry being at aelhi ani DehedLln while the 

place of )ostiag of the applicant is at Dinjan 

in Assara, the applicant did rt get adequate 

opporbtcity to place his c3se and CS Such th 

contcL.. 19/- 



soal1d c1j.sciplinax7 pxnceeding i no 'PocE3eding 

in the eye of law and as such the irnpugnd order 

ed thereon is liable to be set asthe. 

5.15, Ro. r that there beinq serious irregularities 

ofprocadure to the prejudice of the applicant/C.O. as 

St?ted in paragraph 4 above, the impugned order 

Isflab1e to be set asIde and qua S he cL  

- 5.16. For that the applicant Deing ail inocent peOn 

ada not having comnitted the charged or ny other 

- mjsconciict, the imugnea order is liable to be. 

set aside. 

5.17 	For that in any view of the matter the ir cLpugne cl: 

fder is bad and is violative of articles 14 and-

!'bunal I °f the constitution of ndja and J provisions n  

f the CCS CC) Rules as well as the ri;ciples 
HIV 

I E natural justice. 

• 	1 -there is no alternative efficacious remedy 

availalAe to the applicant agaittha order 

• ch.11ehge(:J before this F1on 1 bl Trijuna1 inasfltLch 

as cc ( ccz) $ules have not conferred aLW power 

-on the appellate authority to sthy the irrpugrd order. 

7. MTTS NOT RiVIOULY FiL20 OR PSIMErG IN r 
OTHER COURTr. 

d 
- 	 ---- 
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The applicant further declares that he had not 
C 

previously filed any application ,Vit petition. 

or 	suit regarding the raatter in respect of which 

this applicati.On has been made, before any 	court 

or 	ny other authority or any otheSench of the 

Trii±Lflal nor any 	ich 	LDp1icatiOn, writ petition. 

is 1.exiing before adj of them. 

SOUGHT 

It i5 prayed that your LordshipS may bs 

pleased to admit this application, call for 

rrd 	jSue notice upon the respondents to 

ShOW cause as bo why the iipugned oer No. 

I 	• _25/93 	K 	( 
Vig.) 	&ted 3.11.2000 	. 

issu 	by the Cornmj$5jofl5r, KV3 (Vigilare) 

tiijnating the se rice of the applicant 

I 06 

pal 
hou-d not be set a$ide and quashed and/or 

LÜ . 	 why any other appropriate order or 	direciori 

should not be issued as this ionble Tribunal 

H may deem fit ard 1?P3r. 

9. PW 

The applicant prays in the interim that the 

operation 	of the impugned order aatea 3.11.2000 

issued by the Commissioner, 1VC (Vigilexie) be 

stayad arid the applicant .rry be allowed to 

function as i?rLnctpal, 1VS Dinjan and to Stay 

at his official cuater at Dinjan aS otheNisa he 

I contd...2Z/- 
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Will suffer irreoarb1e loss and inju, • 

That this aDplication is filed through Advocate. 

EART IQJIRSOF_IPO: 	5977CLf  

LIST OLLflRI, 

Office Order No.F 8_6/96_ITS/GR/13oO9_18 
dated 1,12.97, 

Order of T)r. K . C. :Rakosh dated 11,12.97. 

Memorandum with Articlo of Charges ar.d 
Statement of allegations. 

Written Statement 66 the Charges. 

Memorandum dated 7.8.2000. 

Inuiry Report. 

Reply to memorandum dated 7.8.2000. 

(viii )Impugned order dated 3.11.2000 

(ix) Order dated 7.9.9+ in OA. 177/9+, 

I 
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 -VRI FIC ITION- 

I, Sri Achhar Singh aged about 50 years, Fon 

o £ late S a da r Ma hi rider Si rtgh resi c. rig at Di njan 

in the tAstrict of ibruax.ii do hereby solemnly 

declare that the statements made in i 4-o 3 , C, 7, 9 , 9 

(0 ?( 	are tme to my knowledge, the same 

made in paragraphs 416  ,4'ILJ12O 4 	being 

matte of recorc$ are txue to my inforrtion which 

I balieve to be trne and the rest are my humble 

suhmiSionS before this Hon'ble Tribunal. I have not 

suppressed any relevat ai -d material facts. 

$içined this yen fication on this the 	day 

of 0vember, 2000. 

QL41I9 
4 	 ~ 

r)1I 
	 Pecl 

1' 	a. a... 

• :7 
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Document No, 1 

1NDRIYA VIDYALAYA SANGATHAN 

Regional Office 
Maligaon Chariall 
Güwahati981 012, 

No.? 8_6/96_KVS(GR)/131+009_18 	Dated 1Q,12,97 
15' 

ORDIII  

The following officials of this office/KV CRPF Arnerigog 

are hereby detailed for duties at 1W CR1'? Arnerigog on 10th 

P"t l oxi 

forrn 	cbig 
Shifts. They arc directed toon

T CFF Amerigog at 9 AN nositivoly. They are entitled 
report for duty 

01 

to TA/honorarium as per 1W3  rules. They are also nermitted 
to perform the journey by auto/own scooter/Bus as nor 
entitlement. 

Sh. A. Singh, Principal 	: Co-ordinator 
1W CRPF Arerigog, 

Sh, C.B.Solanki,Sundt(Admn) Supervisor 

Sh. S.Baishya, Assistant: Asstt. Supervisor 

+. 3h._Ramakant, TGT(Et'ig,): Inviglator 

5'. Sh. 'T.Singh, TGT(PCM) : 

6. 511. Proinod 1Qmar, TGT(PCM); 

7, Sh • N. K, Srivastava, TGT(S. St.) " 

8. 314 Gurniect Singh 

9 h. &C.Das, Group D 	Group 'D' 
' 	 $hJiten Das, Group 'Dt 	 U 

Sd/_ 

( Dr.K. (., .Rakesh) 
Assistant Commissioner 

Copy to(1) Individual concerned.They are requested to 
furnish undertaking mentioning that no relative 
of him/her is appearing in the aforesaid written 
exam. 

(2) Supdt(A/CS) KVS (GR). 

Asi stant Commissioner. 



(9 UktjW 	2- 

ORDER 

Principal K.V. CRPF Amerigog Guwahati Shri Achhar Siingh is 

hereby directed to depute PGT Maths Dr. S.P. Kumar and English 

TGT Shri A.K. Chaudhary K.V. CRPF Guwahati to evaluate the 

iaths and English Answer Scripts of UDC Test going to be held 
/ 

on 11.12.97 respectively. He is further directed to Scruitinize 

UDC English Test Answer Scripts by PGT English Smt. .rohn 
(-- 

Bride K.V. CRPF without any delay. 

vtm 
I MVi 

it 	• 

I 	r• 	. 

Copy to : 

Principal, 
A. Singh, 
K.V. CRPF I  Gowahati-23 

if 	 •: 	I4  

DK.CSRAKESH 

Assistant Commissioner 

egional Office, 

Guwahati Iegion 

Maligaori Charali 

Guwahati Assam 

Dated : 10 .12.97 

- --.- ----' 



Document No.3 
Regd/Conf. 

NDRIYA VIDYALAYA SANG ATHAN 
18,Institutional Area 
Shaheed Ject Singh Narg, 
New Delhi-I 10016. 

F.S_2/98_KV 5 (VIG.) 	Dated 	- 08-1998. 

The indersigned proposes to ho].5d an inquiry against 

Shri/Smt. A.Singh, Principal, KV.3ta1tha under Rule itf 

of the Central Civil Services ( classification,CofltrOi 
and Appeal) Rules 1966. The substance of the imputationS 
of misconduct or misbOhavouT in respect of which th e  

liquiry is proposed to be held is set out in the enCloSed 

statement of articlCS of charge (Annexure_I). A statement 

th imputations of misconduct or misbehaviour in 
of each article of charge is enclosed (AnnoxurCII). 

A us of documents by which, and a list of witnesSS by 

NO' :4hom , he articlOs of charge are proposed to be sustained 

arC alto emc1osed (Am exure-Ill and IV) 

cu-ti ri /Smrit. A,Singh, Principal, K. V.Sataltha directed 
to submit within 10 days of the receipt of this Memorandum 
a Written statement of his defence and also to state 
whether he desires to be heard in pCrson. 

3. He is informed that an inquiry will be held only in 
respect of those articlts of charge as are not admitted. HO 

should the eforc, specifically admit or deny each article 

of charge. 

Shri Smt. A.Singh, PrinciPa1,K.V.Sat. 	is further 

informed tbt if he/she does not submit his written 
statofliont of defence or or before the date sDecified in 

para 2 abov° or doeS not pear in person bforC the 

inquiring authoritY or otheIisO fails 

or refuses to comply with the proviSlOflS Of RuiC 1+ of the 

CCS(CCA) Rules, 1965, or the orders/c1iT0Ct0ns ±gCd in 

purSuaTce of thO said rule, the inquiring authoritY may 
h0ld the inquiry against him exparte. 

.2/- 



•(CtciDcumet No.3) 

5. 	Attention of Shri /STnti. A.Singh, Princiial 

is iitCd to Rale 28 of the Central Civil Seices 

(Conduct Rules, 196k, under which no GovrnmCnt servant 

shall bring or attempt to bring any political or outside 

ituece to bear UPON any susperior authority to further 

his interest in respect of matters pertaining to his 

• 	 service under the Government. If any representation 

is received on his behalf from another person in 

resiOct of any matter dealt with in these proceedings 

it wIll bC presumed that Shri/Smti. A.Singh, Principal 

is aware of such a representation and that it has been 

made at his instance and action will be taken against 

him:forviolation of Rule 20 of the CCS(0oduCt)RUl05, 

6. 	ThE receipt of the Memorandum may be acknowledgede 

_•--- 	
Sd/- 

11.9.98 

(R. S 1PAWDEY) 
COMMESSIONER. 

To 

Shri :/Smt. A.Singh, Principal, 
}ndriya VidyalaYa Satakha 
Nagala11d. 

Copy to :- 1) The Asstt. 
Office, Shilorig. 
The Asstt. Commissioner, • VSRgi.Oflal Of fi 

Gaubati.  

nim Asstt. CoimiiSSiOfler (Aduin) LV.S.(rS) 
New Delhi. 

) The Section Officer (Estt.II) K.V.S. 

40 

y 
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	 ( g0td •0 Docurnet N0.3) 

ANNBxuBELI 

STATLI]1T OF ARTICLES OF CHAME PRANK) AGAINST 

SHill A.S1NGH ( now at K.V, Satakha) 

L 	
ART I LL F._L 

icKL_Q 	A14 4 iAUTL 

That the said Shri. A. Singh whilC functianig as 

Principal in K.V.,GRPF Amerigeg during the period 

1996-98 was appointed as Co_ordinator to codut the 

test for LDC (Hindi) .and UJDC, He snor s ored the namC of 

t 	 - 
a 	

his brother for inviilation in the test 0ferOaS 

his brother was a candidate for the post of UDCHence 

- 	he has ôoncealed the facts that hi rother was appearing 

Thus Shri A.Singh 

ha acted in the manner of unbecoming of a_SemployC C  

an bas violated ThI1 3(1)(111) of COS ( Cod)Ru0, 

_196 as extended in the iS curp1oyeeS. 

That during the aforesaid period Sh. .A.Singh being 

the co_ordinator, appointOd SheL A. K. Choudhury, PGT 

(g) s examiner for evaluation of TJDC Test PpCr 

(English). But h got the 0tC_bOOkS bearing iou 

110.8,13,22 and'78 ( who WOre his and K'TS staff 

relatives) evaluated by SOThOOflO else and Dut forge& 

signatures of Shri houdhUT on the cover page of 

notebook. 
This act on the part of Shri A.Singh constitute s 

a n. s_conduct which is in violation of Rule 3(1 )(i) 

& (lii) of CC ( Conduct Rules 190+ as extended to 

NOV LID  

TF -1 
 

at 

the employees of K,V.S. 

contd.. )+/.- 
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1 

( Dcun No. 3) 

• That Shri A. Sih Picip al, K. V. , 

Amerigog being the._ordinator of UDC LDC Test got 

the papers of T.IDC evaluated by Someoe and ComPelled 

St,J0h 13ridgeRose PGT() to put her signature 

on each r 	 iof setting 

aid evaluating the tapers by calling her at his reience. 

This aet on the Dart of Shri A.Singh constitutes a 

niLs-conduct which is unbecoming to an employee of IWS 

in violation of Rule 3(1)(i)&(jjj) of CCS ( Conduct) 
I Rules, 19+ as extended to the employos of K.V.S, 

ARTICLE j 

That Shri A,Singh, being the co-ordinator of above 

-tes helped some candidates for getting them selected 

for the Dost of IrnC who were related to the staff of K,V. 

and V• S • ,. Guwahati Region by .maioulatimg the answers 

L i 0 K. paper and giving solved papers t those students 
lie 

Glava. ha b en confirmed from Roll No.22, 78 and 13 because 

- 	 the answers for Q.No.1,2 & 8 are almost the rapiles. 

Thrther Roll No.22 who is the brother of Shri B.P.Yadav, 

• 	 PET, K.V. Amerigog appeared in the L.D.C. test also.gct 

27 marks out of 100 in L.D.C. exam whereas he scored 83 

marks out of 100 in UDC test which is very aTha.ng. 

This act on the part of Shri A.Singh constitutes 
a miscondtc.t which is in--violation of Rule 3(1)(i)& (iii) 
of CCS( onduct)Rules 1964, no extended to the employee s f 
K.V,S. 	• 



U 

- 

At 

ANNJUREL II 

TATENT OF IMPUTATION CF MISCONDUCT OR vttSBEIAVIOtJR 

IN SUPPORT OF THE ARTICLES FRAM AGAINST SII A .SINGH 

PRINCIPAL? K.V. CRPF AMIGoG GTJWAHATI.(rowat K.V,Satakha) 

ARTI CL_I 

That Shri A.Singh while functioning as Principal, 

K.V. CBPF  Arnerigog during the tear 1996-98 was appointed 

as co-ordinator by A.C. Guwahati to conduct the  test for 

U.D.C. and LDC ( Hindi typist) on 10,12.97 at K,V,,cRPF 

Amerigog GuwahatI. In the test, his brother Shri_('rurmeet 

Singh was appointed as invigilator for the LDC( Hindi 

typist) conducted on 10.12.1997, 

According to the instructions issued from time to 

time, any official whose blood relation is appearing In the 

test,he/sho should not indulges himselffersolf as 

Dor4inator Shri Gurmeet Singh appeared in the test 

tiDCfrom the same centre whore Shri A.Singh was 
I 

appoi4tod as co_ordinator which was Inviolation f 
Ifl 

iustr c'tion mentioned above. Further he also concealed 

to fats from the ADpointing Authority and accepted 
Giawahat 	3er- 

assigned by A.C. 1 uwahati to co_ordinate the 

test for UDC and LDC ( Hindi typist). 

Thus Shri A.Singh has acted in am manner which 

is unbecoming of an employee of K.V.S. and has violated 

Rule 3 (1)(iii) of CC3 (Conduct)Rules 190+ as extended 

to the employees of LV.S. 

ARTICLE_Il 

That during the aforesaid period Shri A,Singh, 

deputed Shri A.K. Choudhury, TGT (hg) and Dr.S.P.1iinar, 

contd.. ,6/_ 
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(Document No. 3) 

PGT ( Maths) to evaluate the answer sce1ts of LDC/DDC 

written test 1997 vidC his Order No.Nil dated 11.12.97. 

Siri A.K, Choudhury wbile receiving the eaperS from 

Sh1 Singh found that some Papers/answer sheets were 

already checked and he immediately told Shri Singh, Shri 

A. Singh instead of inquiring that how some papers are 

already evaluated, asked Shri Ohoudhury to chock that 

again as there were  no signatures of the examirjer.Further 

Shri A. K.Coudhury asked him to give a certificate that 

four answer crips were already evaluated Shri Singh 

denied to gvc any signature. Shri Choudbury only 

prepared thb marks list with his full namO but while 

he Saw the answer scripts again, he found that his 

duplicate frged signatures were put on each and every 

ansCr scrits. It is also observed that the answer script 

eBoll No.22, Devindra Yadav, ( O130),Roll  No.78 
I 

tlrrPr,.- :h jr p1fleOt Singh (SC) ,Roll No.8 Chandgi Rain (SC) and 

Roll Na, 13 Inderjeot Singh (SC) were evaluated in 

avaflcO. Roll No. 1, O2,3t1- , 63, 17 and 38 were of Shri 
iT 

k.

3OX0111 	tm iüinar (&C),Shri Pa1indor Kumar Mazumdar (SC) 

Shri Ashok 1(iriar (0130), Shri Ajit ELimar SO  ( Gen) 

Shri Raj KishorO Singh ( Gori) and Shri S. K.Pandey (Gen) 

respectively were evaluated by Shri A. K. Ohoudhury. 

Thus Shri A,Singh, Principal and co-ordinator 

isused his powers and acted in a manner which is 

unbecoming to an employee of K.V.S. 15y this act S1 

A. Singh has violated Rule 3(1)(1) and (iii) of 008 

(Condfuct)RulC as otonded.to the employees of K.V.S. 

contd...7/- 
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( D,cucnt flo.3) 

ARTICLE In 

That Shri A. Singh, Prineipal, C 	Ciiahati 

being the co_ordinator of UD ,4id LDC( Hindi typist) 

test got UDO ( glish) test papers evaluated by 

some one else and compelled Smt. John Bridge Rose,PGT(Eng) 

In her  school to sign already evaluated papers and 

marks sheet as a token of setting and evaluation the 

papers. She did not evaluate the answer acriots, as 

the anser scripts were already evaluated, she was 

asked to sign thorn by the Principal. Shri A. Singh 

at his rcsidence gave instructions that SinCO she made 

the Question Papers her signature is noedcd She did 

not prepsre the anSer list but sign on the already 

prepared award list. She saw that the answers of 

the Q,No,1 1 2 & 8 in TJDC( g) Paper were of high 

• standard and she f0und repiles of the same in the 

answer sheet of Roll No.22 ( OBC) naming Davindra 

Thus Shri A. Singh has acted in a manner which 

isunbocoming to an employee of K.V.S. and has 

coiiflittCd a misconduct in .olation of Rule 3(1 )(i- 

& ii) of CGS  ( Conduct)P.ulC 19+ as extended to the 

L 	 I of K.V.S. 

ARTLC_LLjY- 
I 

ThatShri A. Sirigh, Principal being the 

co_ordlnator helped candidates whose relatives arC 

working in K.V., Amerigog and Regional Office, Guwahati 

by manipulating their answer scripts or by helping 

them to copy from already solved papers. From the 

evaluation papers bering No.22 of Shri Davindra 

contd.. .8/- 
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( Docijea No. 3) 

Yiadav ( QBC)  Roll No. 8 of Shri A,,handgi Ram and 

Roll No. 13 of Indrajit Singh relatives of Shri 

S P Yadav ( PGT), K. V. CRPF Amrig og Roll No. 8 

is brother of Shri Ranjit Singh, PRT,K• V,, CRPF 

and Shri Chandgiram is brother_in_law of Shri C.B. 

Sulanki OffLce Spdt. K.V.S. 11.0., Guwahati. 

It is 'observed from the answer scripts that 

answers of Q No. 1,2 & 8áre almost replies. Shri 

Davindra iadav ( OBC) brother of Shri S.P.Yadav, PRT 

appeared in the test of LDC also and scored 27 marks 

out of 100 whereas in UDC test his score of 83 out 

of 100. :Itjs also observed that Sri G.K. Paper where 

there were Question to mark ( ight) or ( wrong ), 

•crretjonè have been made afterwards. It is also 

obsered that Shri Iimar was directed to give full 

- marks if uicut tick mark is true. 
i 

4 this act Shri A.Singh has acted in a manner 
J 	-•i 

which is unbecoming to an employee of K. V. S and has 

thus violated Rule 3 ( 1) (1) & (iii) of CS ( Conduct) 

Rule, 190as extended to the.CmiDloyCCs of K.V.S. 
.•o•.••—.. 

•. . S 0 • 
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Phone : 
TD i0374 

V1DYALAYA 

P.O. . DHJAN 

Vi—PANITOL (Aie&u) 

Pn78O 185 

Date 	 . 

16.10,99 

To. 
The Commissiner, 
Kendriya Vidyaiaya Sangathan, 
Shaheed Jeet Singh Marg, 
18 institutinalk Area, 
New Delhi l6 

(Through Proper Channel) 

SUB WRITTEN STATEMENT WITH REFERENCE TO THE ('HAR(I E 
AMQBLN ) U M.4 

Ref: 'F25(KVSfHQIO8lfNe Delhi Nil &98. Chgeemorandum. 

Sir, 
With due respect and humble submission I am to state the following few 

lines before your honour for favour of your kind consideration and necessary action 
please. 

I was suspended on 26.02,98 and revoked on 28.07.9 and as per rule I 
should be given my charge Memorandum just, within the 90 days after my 
su pension. But I got this charge memorandum after the gap of 10 months on 
0132.98. With what intenlion it was so delayed reason best known to KVS 
auth on ti çs. 

1 was not given any, opportunity inspite of my letter to K\'S HQ that! should 
be heard personally I)y our bon'ahle commissioner about the charges made 
there in and moreover I was not given any chance to 	the original 
documentation to submit my  written reply for charge memorandum. 

• 	 - 	 • 	 ••. 

- 	 J 	 J 	-, 	- - 	 .-.f* . 
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Phone 

I3TD g0374 

VIDYALAYA 

P.O. . DINJAN 

V,s—PANJTOLA (Aiiaw) 

Pin-786 t85 

q'Ref, A'o. 	
.-...-- 	 ft/L)aie 

3. 	1 wasimmed.iatei' idirected to face (lie enquiry at MV CRPF Ghy on 28.01.98 
under AC Shri SjCJJain G\VLR, inquiry officer and Mr. Dua from KVS Delhi 
presentuig ofhcçr but, both were not, present at Schedule date and time at 
Venure MV CRPF Chy. They cUd not inform me or to our R/Officer Silchar for 
any further infokniation or action. Again I was put under hot water and to 

• 

	

	 face unnecessary harassment and mental torture. Any how the reply of my 
charge inemoraiidum goes as follows. But the charges made there in are 
false, fabricated and baseless, and injustice is given to me I am willfully 

• 	 dragged in this iiuiirv. 

TICLj NO. I 

I am charged with the alcgation that I was the Co-ordinaor to conduct the LIC 
and UDC Exam and hi.dii the fact from RIO Ghy that my brother is appearing for 
UDC Test. 

In this connection I want to state that 1 was assign the duty of Co-ordinator for the 
test of LDC only to l'le'lplt.he Regional Office to provide the Type machine and 
furniture for the candidtqs vidc letter No. 8-6/96-KVS(GR)J340098 from it/Office 
Ghydatëd 10.12,97, 

Moreover, AC finance Sr. M.M. Hal has clearly mentioned in his written petition 
submitted to Honable'Chv High Court, in sub para appointment of LDCIUDC in 

VS Principal MV CRPIF' vas the Coordinator for LDC test. and Dr. K.C. Rakesh 
was'the Coordinator. or 4zperintendent for conduct of UDC exan'i. So Mr. Lal is 
contradictory in his own! statement. 

I did not conceal the 
I 
al that my brother is appearing for UDC exam R/O GR because R/O Ghy had already taken all undertaking that no relatives of him or her 

is appearing in this aboie 4aid list.. 

I had submitted my un etaking to the R/O (Photocopy of the same is attached 
herewith for your kind per.lsal please.) 

My brother appeared for 1.1 pC only where I was not, given any duty. 

.1 	

i_ •• 

-• 	 U 
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K EN 0 R11 Y A 
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8 T D LO374 

VIDYALAYA 

P.O. . L)LNJAN 

VPft—PANITOLA (Am) 

Pin-786186  

ftq/L)ate 

LDC & TJDC are the serrice of different cadre differ from each other, it was the 
fundamental right of my brother to appear ii, the test like other candidate. So he 
appeared. 

Our Regional Office allottbd the duties to our staff teacher and group D themselves 
and I was not suppose t( guide my superiors. My brother was given the dutyof 
invigiJation for the LDC Hindi Typist it was not written exam and it was the choice 
of our regional  oflice GR Ildid  not arrange duty for him, 

Further I did not violatehe direction laid down by KV8 that where blood relation 
of any is appearing he/si!e should not indulge himself or herself as a rnmher of 
selection board. 

I bad already mentioned that letter No, by which I was assign the duty of Co-
ordinator for LDC exam nly and my brother appearedfor UDC exain only which 
was purely conducted by pr. K.C. Rakesh as superintendent and invivilators from 
Ri0,. Ghy oaiy. & staff from our Vidyaiaya including myself was not assign any 
invigiiator duty for UDC 

More over, I was not the member of interview Board, for the selection of UDC 
and LDC. Following were the members of Selection Board for UEC appointments. 

l)Chairman 4r.Tab'uTh 
tiiector of Education State Assam. 

2) Member 

.3) Member 

Member Secretary 

Member Secretary 
for.SC community 

CohimancLing OffiCer, CRPF, Mr. Bhutia 
äroup Centre, Guwahati. 

4rj N.D. Bhuyan 
Prthcipai KV Khanapara, Guwahati. 

.triKC. Rakesh himself. 

ir,t K.C. Rakesh himself. 

(The member of board may W verified from RIO Gbv.) 

- 	 --r. 	 - 	 -- . - 	- 
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tit 
VIDYALAYA 

P.O. . DINJAN 

Vi—PANJTOLA (Aw) 

Pin-786Ifl1 

fi/D1e. 

I was not the appointing authority ON THE WHOLE MY BROTHER WAS 
NOT SELECTED. I am fully experienced fellow of KVS knowing all the rules 
and regulations of KVS. 1 cannot dare to violate any rule. So, the question of 
violation of KVS direction or any CCS rule does not arise, and the charge iavclicd 
against me is false fabricated and baseless. 

TKLENO.2 

I did not depute our teachers for evaluation the LDCIUDC test copies but AC 
office directly issued letter from A/C' officer GR and 1 was also given letter from 130 
Guwahati to depute Mr. K. Choudhary, TGT (Eng) and Dr: S.P. Kumar PGT Maths. 
(Letter is attached herewith) 

So, I conveyed the brders of ROOR to our teachers concerncd vide my letter 
nonildateil.l.2.97 	. 

In this way I fo11oved the orders of our Regional Office SR for which we are 
bound to do and as to maitainod official channel,. 

I did not order to the other evaluators of the other KV or University professor 
for. evaluation. Further it is stated that I nade, the forged signature of Shri 
Choudhury on already raluated coiies of fOur cnndidate which is false and 

fabricated charge. 

Shri Cboud.hury w1as selected as evaluator by our RO OR and he had full 
right to evaluate the ansver scripts and he did not raise any objection at that time 
and made the marksbet for all the candidates with his signature and his 
signature can be verified from school attendance register also, or forensic 
department to know the re.lity. So, I did not made his signature I was not 
acquainted with the relatives of the employee of RIO GR as well as of the employee 
of our Vidyalaya CRPF Ghy So, I did not violate any Rule 3(1) and (111) of CCS 
conduct as extended to KWS employees. - 

ILEN0 

- .. 	., 	
--.---------. 	 ,A" 

I 
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I 
Phone 8841J0 
STD i0374 

VIDYALAyA 

P.O. - DINJAN 

V—PANJTOLA (A&in) 

fRJ, No. 

I did not forced Mrs.John Bidge PGT Eng KV CRPF Ghy. Tb sign the copies 
but followed the direction f our RO GR contained in letter no. dated 11.12.97 that 
after the evaluation these 1answer scripts should be scrutinized by our PGT Eng. 
Mrs. John Bridge. So she asked to sign the answer scripts (letter for ROSR is 
attached herewith). 

in Article 3 it is also stated that the answer of Q No. 1,2, and 8 in UDC 
English appear was of high standard and she was asked to sign the aiswer scripts 
forc.ely. . 

So it is clear that sEe has read all the answer script:s thoroughly otherwise 
how did,, she came know toabout this and found thi same so she was not forced to 
sign she signed with her fi1l. awareness of her mind. But by the orderof AC GR 
MR. 'Swanii, she had checked all the answer scripts of UDC test again after the 
checking of Mr. A.K. Choulhury and found no difference of marking So, I did not 
violate theRuic 3(1) (1) an (ii) of CCS conduct rule 1964 as extended to the KVS 
empioyee :f  J{VS. . . 

ThLE 0.4 	I. 

Regarding Article Ps1,  I want to state that answer scripts were in the RIO GR 
and I had no concern with relatives of my teachers as well as 1./O GR employee are 
concerned. I had official reiation with AC Dr. Rakesh not more than that and Mr. 
N.D, Bhuyan, the former rincipal of KV CRPF harboured Dr. Rakesh in CRPF 
campus who is the intimat friend of Mr. M.M. Lal also. I did not take any interest 
for the selection of my brother as UDC then why should I manipulate for others. 
Furhpr it stated that the answer of Q. No. 1,2, and 8 are the, replica and Mr. 
Sendra Yadav got 27 maFks in LDC test and got less narks in others English 
UDC test. 

The UDC test. was cmductcd fully by AC oøce themselves under their full 
inviiiation I was not concerned or participated to conduct the test and not given 
any duty for UDC test. 

'On seeing the photocopy of the..ans or scripts of my brother 1 came to know 
that the candidates who got less marks than him were selected and. Sangathan did 
not worried about it but ket mum regarding this injustice to my brother. 
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Further it is said in article IV t,iat Dr. S.P. Kumar is dircted to give full 
marks or uncut tickmark ift is true 	 I  

I did not give any veral or written instruction but he was fee to give marks 
whatever seems fit to him.. 

So, I did not violate any rule like 3 (1) (1) and (1li) of CCS conduct rule 1964 
extended to the empIoyee of KVS. 

It is clearly óbservedi that this charge memorandum is fais fabricated and 
basss only to torture me men tall or physicall.y and it has a'ected my future 
c,reer also. 

Further, AC Shri S.C. Jam, inquiry officer in his letter fabrcated F 342/98-
KVS/GWLR 18484 .dated 30.08.99 pointed out that if you fail io appear at the 
appointed date and place without valid reason decision would be held exparti. 

May I ask Sir that riIes are only for employees only and not for the KVS 
ocers they were themseles absent at Ghy KV CRPF without any information 
given to me or to or AC of&e Guwahati or Silchar R/O on 28 01 99 after the gap of 
7 months they called me.'or .enquLry.at R/O Dehradoon. Now, I am under strict 

H 	surgical medical care as I m a diabetic, hypertension gall bladder stone patient 
H 	and swelling in my both legs, is still there. (medical report and certificate from 

Clvii Surgeon is attached herewith) I can go uiider gall bladder operation at any 
tune. My medical certifichte in turned down and I. am forced to face the said 
enquiry at Dehradun which is a criminal conspiracy against me again. (Certificate 
and medical report is also attached herewith). 

Our KVS circulated the order.of Hon'able Delhi High Court dated 04.02.98 
vide the letter no. F19-1(4)/98-KVS(L&C) dated 13.2.98 circulated to all the 
Principles of Guwhati ReiOn to comply the order of Hon! abl,e  Guwahati High 
Court, stated as " WHATEVER ORDERS PASSED BY THE PETITIONER AFTER 
THE TERMINATION AND THEY WILL HAVE ABSOLUTELY NOT LEAGAL 
EFFECT THE RESPONIENT WTLI ACT AS IF THERE ARE NOT SUCH 
ORDERS PASSEI) BY TH PETITIONER AFTER THE TERMINATION ORDER 
WS PASSED". 

• 	.1 	. 

K E N D R I Y A 

[.J 
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So as per this order all the test; conducted by Dr. Rakesh and the 
appointment letters given to the candidates has been terminated after the 
termination of services of ir. Rakesh on 11.12.98 as a principal I comply the order 
of Hon'able Delhi High j Court as desired by our KVS authorities. But KVS 
authorities it self did not: follow the order of Hon'ble Delhi High Court s  dated 

04.02.98. As the chapter Of appointments of LDC and UDC was closed by Hon'ble 
Delhi High Court, I was suspended on 26.02.98 after the order of Honable Dehli 
High Court dated 04.02.98 regarding the conduction of test for UDC which were 
canceled by the court and I was not concerned )&ith it. 

So my suspension was intentionally made with m claficle intention and after 
revocation on 28.07.98 myjcase was li.ngeied on by the KVS officer upto 07.01.99 till 
the settlement by your.  hoxour. 

View all the situ a 
gladly accept the given 
requested to withdraw 1 

situation as I have withd 
as per the direction of yoi 
and honestly under your 

ion if your honour consider fIt that I am at fault I will 

I unishment by your honour, or on the otherhand it is 
his enquiry against me or pass order deemed fit for the 
[awn my all court cases from the Hon'ble 1-ugh Court 
r honour and 1 should be allowed to do my duty sincerely 
cind control and able guidance. 

Thanking you. 
Yours faithfully, 

Vol . 
A. Singh 
Principal 
KV Dinjan 

Encloures 
Letter for assigning duty of co-ordinator from RIO Ghy. 
Letters to depute Fachers for evaluation from RIO Ghy. 
Photocopy of Charge memorandum. 
Photo copy of undrtaking given to Regional Office, Ghy 
Photo copy of the petition given by Mr. M.M. Lal 
AC Finance to l)chi High Court. 

- 	
,. 



I . 
 

I 	

_.-4o - 
	 I 

BY REID .PT/CONFIDENTIAL Dument No, 

• 1DRIYA VIDYALAYA SANG ATHAW 

( VIGILANCE SECTI ON) 

18 9  INSTITtI0NAL AREA 
• SHAHEED JEET SINGH NABG 

N11 DELHL. 110016. 

No,P8/25/8_IS( Vig) 	Dated 7.8.2000 

M40RANDUM, 

WHERPth disciplinary proccedings under Rule 14

of Central Govt. Srvice ( Classification, Control 

& Appeal 	1965 were initiated against Shri Achhar 

Singb, ricipal Kridriya Vidyalaya, Amerigog ,formerly 

Principal ndriya Vidyálaya, Dinjan vide Memorandum 

of eVOfl number dated 16 .8.98. 

WH9S,Shr1 Achhar Singh having denied the charges, 

Shri S • C •Ji, Assistant Commissioner, Kendriya Vidyalaya 
Sangathan, bogional.Officer, Gwalior( Now A.C. K.V.S. 

Dchradun Rgion) was appointed as Inquiry Officer to 

enquire into the charges framed against the said Shri 

A,Singh, S.ri S.C,Jain the Inquiry Officer has completed 

the Inquiry1 and su1mittcd his report. 

NOW ToRE, the disciplinaryauthorir before 

taking a suitable decision in this case would like to 

provide nt opportunity to the arged Officer to make any 
representation whih he ay like to do in writing to the 
discipina4 authority, on the reort of the Inquiry. 
Officer.,A cl ony of which is being enclosed herewith. 

Aôcordngly ,Shri Achhar Singh is directed to 
submit his epresontation on' the Inquiry report within 
fifteen day's of the receipt of this order. 

.1 	Sd/_ 
End: As abovc. 	 07.08.00 
Shri Achhar $ingh, 	 Commissioner. 
Princpal, 
Kendriya Vidyalaya 
Dinjan Via.iPanitola 
(Assain- 786185. 
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000,  KN1%YA VXDYALAYA 

: DMRWIN R 	ON 

DIPAR1JrM4 ruzRY 	AI 	XN1 - ---- ---- 
PAL 	 2 Z 

rRoDucTIo 

- 	The -CoIi3sio!r, 3h. H. Carae vide hi 

•der zo 	/9iYs(vig) dt& 24.12.98 appointee 
- 	-- -. S.C.Xain 	Autt, Connicioner 	KVi(0) Qualior 

pmeantly ponted 	t 	P6(RO1 D.Mn, an the Xiirin 
uthorLty to inquire into the c1we5 	rei4 against 

the said 8h.A.Lngh. 	The inqiiry was 	4eed to be 
4 under 	uLe 14 o 	CCS(CCA) 165 aint 	. 

simh j  promently Pr-incipa1 	xcV' 2LthjIt (AX-y)' Aggam s  

ah,  QaAlb Dua' S.Q 	kvs(Ho) Dlhi Was also 
epinted 	P.O. Yide camm4ssionarOa order MoY 

851icrvi9,) atd. 24,12,96 to present the pr 
eeoution cc on bhU of the Diaip1rry AuthorityG -; 

• The Ch rued OLoer 	h.A.-aiP4h him-plE a.ted 
as his deece assiatant and, did not 
deene a.Etant 	cprate1y. 

• 	- - 	Iflit&y the pc1irninAry hearing wae scheduled 

to be held On 28th of Jan. 1 99 at KY 	iterigog. 	The 
id hej had to be postponed as the pIe o 

postirg of 	.he -C,O. was under coz ideration at K/& 
(na) and the 	nqixy O1ioor 8h, 8C. Th..th had  

received hib posting OrdsKs , for 	vs(o) n.Lun. 
Thiuoaiter the next date of,  préliminery bearing tas 

• Lxedd, 	orOth of 	ug9 	tKyt3() 	.Dune 	The 
hearing could not be hold and was agath p3tponed 
an receipt 	telographic co&unication from the 
C.O 	ah, 	aingh 	The thLrd eUort was made an 

• the bearnç3,waa àhadui4 to ba held in 	V(Ro) 
Dtn on 30E.99, 	This time again the-hearing had 
to be postpned ae the C.Q, 	. A. singh did not 

• 	turn-iap on the eheduled date and time 	4 instead 

H 

-• 
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aent a xerx CPy a4ft iic 	tLat 
cpreaaing. his iwbiity ta &ttefld the hw-.w-jAv o 

rdica1 gowith Also in the amm 1ttG b 	id 	a. 

to mae the CominaLoner in oorLnectLon with the iLy 

Thw the heaking wais again VostpWw anirhdu1ad 

fr 17th of 	 Inspite of du 

Iar xtioni this tirm again the CO.O. 

Sthgh nithr áttond the pr Wthari? hrthç no 
nt any 	niat ion givttg reaso*a 9cW. ot at 

thG pre1ithaay hcarinç me the Liry asha ftled fo 

17th of sept. 

sime. VIA C.06 $h A SLnh Md nOt CV6UQd 
Opparturd,ties 09 attending the prLimiflaZy htnç on 

tAxec WaasionaaLady in the pt an LASUUAGLOUt 
ptao of r&ta1 grow td t hits tine l00 0 an  
of aopt 9. km did not, tven care to send ag w 

c&tio givi reamans for not ewttmnding Uie himaringe  

therfo 	prliutnry hear-Ing was h4ld on 

lachodulads, WLthct any detri&t to the 

interest of the Coo in his it,Gn2e. The  

Sho G* Ro DUd was p*35nt with all the 1ite 

in t 
of U10 c0o 	the responaa in re armot of ftkcls o 
thaZçes iaa bn  taken a.a denial lof cXge and an 

xr was Li*Gd in the I  dUy order @host to the 

etact that the CeQe MAY be proPid*d L0the1 opp 

nit to Lnt the 3Ltd documento wh ich wouLd 
rwuin in te castody Of W-4 Po0i, she (.Rè .D% %ithin 

2() days fra the date 0 ithe ot ordr. The P600 

she 	was Idirected to forward xerac copy of the 
lid docuv6nta to the CeO i 4irnaiy 	Jet 
by woll btfqre 2299 Zntho amm Qrdar thC0O0 

Wat3 	 to UbJt tJ 	of j 13 	 wit 
neases and to furnish the 2etsi1 of 
if anya rh4 C.O wan also 	 ote to inimate the 

nama dei tion and 	 of the VS e=poye 

vdia would tkn2t ion as his 4fnce aLtant .longLth 
the Lettr of paria ion of the ntoUig authGZ AY  

of the propOae4 dotance Ansistants uLitiLent t 

of O day as gtn to th CO to tifU the 

nesary r=amavntz ase gitated 

The dtte gor the reçtUr  hearlAq was Oixed 	 S 
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at lOOOrn in the cer of.LQ : 

KVS(RO) D. Dufl for which due httiaq.SJWOMP 18=0  

to all the witneasee and to the C.. a).. 
(_ 	 tar. 

in rne to the dirctiofl giVfl in the 

o'der sheist of. the prelLrniflary heXing held on 

179.99 the c1,o. did not comply with any'oi the 

requirement8. He neither inpeatod the origJnal 
doftmnta nor rubm.tttod any hat ag deonco documofltv 

witnce and the partijirs-09 the dnca aiataflto 

Oral inquiry (regular hearing) was held on 

11 4 1199 on IQ.OQam at 	,Ps(,O) DDfl whein,, 

the Po, alongwith Live pZLtiQfl itea was 

preaGflt. sh6 J.inghb the C00. 44 not attend the 

regular hearing,. The P0. sh., ona. Lnored the LOc 
that he has reaivod a copy of letter addramood to the 

I0. Vide thiah the C.G.has oxpred the, inability 

to attend the aring o 3131.99 on m4ical gro12nd. 

Xar= copy of the said letter blongwith ita &nrw=r:@a  

and emmlopas were taken on record by the 1*0& The 

P.O.also subn.itted that ha.waa ready to present the 
cage as all tho lited witnel ,acom of the departnt 

are preflt :1or giving their avidence and all of 

them have come Lrem GuwahatL for the 

and a jhce some of the witne aàoo are under tranaLor.  

-- 

 

it would be diff 	to call them tim and again 

for the 	 The C-0 0  Is adopting dmlaiflg 

tactica aM not. attending the hearing fraft the begi 

ning of the inuiry. The PGOØ inaisted that the 

rogular hearing thOd civwnanca ion 	 lL, 

fte furthar peaded that. the preaeript ion mlpm end 

dical r-a-porte. are from dif9arent atations and do 

not aeem to be tcry genuine. MoreOVer the C. 0. in 

his letter has wttten that he wamted to see the 
Comi u3iofler at DLi and ii, ec : roaaig his inability 

to attend the hearing nt the place 09 the £nquiry 

tore the aaeo ahol1 be aken up ger 
for whtah hoaxing has been fixed up. The LOa 

took on record the medical certificate Jasuad by 

rr ?a. X. pukhay. on 139.99 vide which C.O. Was 

adviaed to -V- g= boo4 sugar temt imitco The C00-, 

has not v4bmitted the test report to the Doctor am 

the date on the medical certificats and  the advised 

V. 99 

I 

S 
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&ip is seine Lono Ise91 	however 
1,0. atr ),taking into coflsi4ejatjon th •rumt 
made by t1W C. 0# deemed it f it to adjMrA the  
regular eáring to the next date juet to ?rovjda 
another oPportu.nity to the c.o. 	The dtily o.r 
sheet of 11,. 11.99 wth all the of  
made by tbo POO& and 	was handed over to the 
PeQo 	and wasgent to tJR1Q CO 	by regiat4red poet 
at his preent addross at Dinjan. 

H 
Therterxflqujjg At orj4yj 	001,2000 

and 070129oo as dat8 or rIU1 

to be l 

C,O Sh. 

I. 

- -- 4 - '- .- .  

t (V CRI-7k, AraerigogGuwahati,  
Lngii and All. the 1 

the incuLry on 6,1.2000, The  
til'at 	enq-Qasaistim 	ao 
ncu1xy pk=e edjnb hortiy. Th 	alLd 

reached the Fanue'iof the Inquiry two 
etand did not bring any permission letter 
?z trolj itg AU 	ity. Tha Co had. al so not 
the plarticularS Of b.iii 	en ajtt 

rcmajne etod with the C,04 ind 
ra1y 

	GOBLa- 
;En, the Lnteret of  

wa not sent at Of the ynug 
Lawcd to aSsist thC,0,, The PQ 	?3U 
11 the 14ted doGimente as per Annex. 	

f which were taken on record by 
the documents wQrornk4. a 	 A 

:o 	2.3(vixx), Thm P.O 
and vubmitted that 01 wLtnegv  

'e Joe Pr(En.) who has en tran 
:eidriya VidYdl&ya 'rrisua oou4 not 
harinq today, thSreore the hearing be 	i I 3u1jcient tim: 8hould be gLyen oz 
ha witne&rh AteZ con8i4oring all the  
ri. inquiry wiiia plaoe on 67 Jn 
nour state witnuisses were ex@,ujn4 A  and 
nod was adjurnj ior the next, datà  
W the venue was tjxg4 at (Va (iO)Je1hi 

,JI.4 

Jtha 
dOGflC 

hours al 

from hi,c 

I  ifltiat4 

ted hia ir 

de1nc 

and was al 

ubritjtt e d 

the iso. 

S2 $(i 

pOUced C 

John 

V 	ed Lo 

tend the 

adjQUrned 

oduc inç 

act the 
LT 2000 wh 

24o1.2000 

. C S 
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:A 	in conuttatin with the C.0, on 24th J&n200,0 thg g 

lax: hearitig wa hd whore the 	x6a o rld the prose 

auton witn8 His., J. 8r4e were pnt Mwe again 
Sh. A. 3ingh theiCo0a dd notattnd thG hrjng. The 

'X.O i adjow)ed tPo rnetiflg uptQ' 200 Pc& OtZ412000 
Wd aair rttmed th3 hearing at 245 M. and &zkad the 
P.O. tO procHd furtJier with the procutjon ca, in th 
absence ot thO cos 	tfle& 15 Wa eaind by the 
Pq,Qo and at the and the 1.0* al . onght olariiat.ions 
roi the witneat and thut3 the

4 
 hearing on 24,102G00 was 

loeed with the passing of' an ozor on, the dai3ij order 
hct by the 106' tothe eet that the Co. slgd 

attend regular hearing on 14,200 at IVZ3(RO) i4hi 

alongwith his defence asáit nt with necassary papers 
a,iling which the tnqiry will be held cparte. The 

was aked to brLhg his dffenCC 3iataflt afld h 	ou1d 
sent particiars 01! the defenoo assistant vfth 

essavi permLesion ofthae Controlling MtMrity to the 
IC-019 wU in tirne 

The regu1rhc3ering took plaoo on 142.2000 where 
again the C,00 	. A Singh ab ntod hLsf wLthot any 
Lntimation what 60 evex inpite of oiar OtiG@ to hiza4 

l s o s  there a1!er onaltxaively resolved that the C,O 
was not interested in preoenting his case neither .orakly 
nor through his *rit ten statenent and therefore decidd 
to hold the proee4ingn in the aa of the CO, sh, A. 
Singho since th p.o had alreayclosd his roetion. 
case on 24 .220  and the C,o, Me failed to defend his 
aase by his abece the ceo froni the defence side was 
deemed to have been oloo& The L 0. direci ted the P. 
to eubmit his written brief latest by 24.2.2000 with a 

copy to C.O. The c.Ot subnjtted his defence written brief 
latest by 6.3.2000 in reply to P0.s written brief to 
the underaign,d. The above order on the daly ordrtteet 
we passed by tho LO. and 16opy was banded over to P.O. 
and another copy was sent to the C006 by rV,918tere4 poet 
for copliance. 

A written k)649 was recoived from sh. aRaMa b  the 
PsO, on 242.2000 copy of which was also a€nt to th2 C006 

Singh at  hia atnjen addrs. The e.o, imsponded by 
iending a wr1tter reply to the prosecution brief vide 

his letter NosFd4W19i2000/3662 dtd. 1.34000 the C,0. 

kr, 

[he 
Lem 



has alsq objetd to the oxftparte cQnc1iofl o 
the inqtiry. 

ERODEW_OF THE C/ 18J_XWXR -- 	 _ _  

ZLUXNG TM ARTMES O CRAJ 

MCM OF iMPUTATION or  HISCO - 	_ 	-- 	 - - 	 - 	 -- 	-- 	 - 	 - 

The dieQipInry authority has grww, d  chugme 
09 rni'-anduct aifl3t 3heA 
XV CRPFigog .  unr tour articiam c.41  charems " •  

The tiix doalm with the ocr• t1Lt 

a4 Princip4 in 	 : 

Amric 	th*zing the plari 	 was pinte as 
c-rdinathr to COt the. t13t for L: CHLL 

tmc 
 

He h been charged to have  symnsored 
flm* of iin, hrothr gor invigilation duty trj the  
1_03_ 	.. 	---.--- 	.-------. 

?L bLA wncr@ fl1 	OIeX was  , niate for 
the poet o UDC -henae he haa,coraealadthe £ota 
that his brother was -epearjici in the that in the  

am Regr oka-Offtce 	hati Tucor4ing to 
diaip1ihy utty 	.' j. ain 	 in 
manner 	.inbooming of  . vs 0  _mploygt and vi 

-- 	 iii) Of cca (con4tot) 

twdd1 t thc icw mpioye, 

ArtaGIi dea3ø wLth t chrqe that daLçg 
- the o4oid ptrjod ah A. aingh being the ar 
dinator hppointad &h 	Chaudhary o  TGT( iiah) 
as exmtnek for, the 	 o mc tt paper 
Xngliah 	he got the notis-books kmarLav xall 
8i322 & 7 (who were hi ana xva ataggtiv) 
evLtute y someone 0186 and put forged 5iJntue 
of 	 Chhary on the cover-paga og ntc bok 

This aat on the Part of sho A. 5ih ootMutd 
the 	ohthit, thus yjoLtjon 	.tI rui 3( j) 
(L) & (iiiOf Ccr; (Conthict) Iu1 	1964 as  
extefldGdjta th XV on.~P10YOGS.  

of the iat sheet that sh e  
- O 4icipai KV Amrigog being the 	dinator 

of UDC & L'bC test gct papers. ,of mc evaluated by ,  

ouone 1e and compL1cd srnt. J.Roe PIr(ncj) 

6 15 
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I 
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to put her Gignature on 	 flGtbook 	ward 
list as a token  Of ttin and ovaluatinathe, yaporz  
by cal1ig her at hI.Pp.ralmidelmliev thL 	the psz 
of 	J, S,ingh contj t the-mifia@nduct which in Unbecoming 

02 a  WS 	 and 
Ci) (iii) O Cc COflt) r4t 
the ZWS empIy. 

ArticleMf oi the wgç atat-05 that gheAc  
beirg the co-ordinator of the aboy teat hepi e 
Oandidat, getting them 8elec ed ir th pose 	XiD who 	 to the stafl 
uwhatj Region by manipu aing the awer in Q.L paper and q1ving,jed papers to thoee students as has been c  

onf tZid from roll no. 22 v  78 & 13 baause 
Iquostior. no,j 

replica. E'ttrthr roll nol 22 who is brcthr o 
S.P. Yaidav g, ,pJ,, v nrog appeared in the 

gt 27 marka out of 3.00 in A4X exp 

ho acord 8,3narkg out o, 100 in urx test whith in Very arnazi 	This act Of h.  A. sinh 0onatitut.,  
the ru.tscQndct whjah i volt 	*9 the r.tle aC i 
(i) 	(ijj),I c,j 	 ule 194 as  
to the zv . 

Statemnt of ii tatjon f miaotuot I r.  
cuPIPOM o he artic3.es o ck'rge gramed 	in* 
h. A. Siàgh xPrincipal , 	igo9 WwahatJ 

now dt.xv pinjan alonwith 	Cont 
I 

ainiag the  
o .artjø3. 

 
OR charge are soparstely 

attacha(i with thia report 

qw 	iO3j. 
LrM 	pq 

Th 	mLny ho4xing wac 11614 	e 
jouring the C.ule4 pr iinary hearing on 

6.899 
 

and 30.8.99 dtie to the inability ei ta CO to atten(j  tw e hearings on 1,Mundso  
Pdizninary hearing q1Z 17J. 
anydetrimunt. the intert of the CO. The 

dharge were rg  ad çflf in the aboanam  
the ceo,, and, the ranpongr.in rspc of a axtiele 

j 
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ct charges was t&on 
fore th thquiy w heXd Lnto L the 

xtix to 

CHAIR 

AND.Ac?UA.LY 	NQtJED 	XXR  - 	_ _ c 	, 

tho chargaig containad. in the criina1 
• ah'hott fta.m etic1r1  to XV wase tkn a 

not admitted and theref ore were actually LD&iX4 

J'S 1X8XNG OtW OF 11W _ 	• 	•- 	 — 

xrw 	iz 
II 

YEc 0LZ 
: 

e — 	— •— — 	 •- - • 	- 
AND0CUM5 WH3CH WJ — — — 	— — — — — — — •— . — 	— 

• Inmpito of c1r dirEotion to the C.Oo which  

ware 	fl:t to him VtO CO)' of the d3L3J 

-oii 	-he preliminary htthg h4 irs the 

bn -the C_•O. gh.A6SLngh o  the C,0q did not 
• opprtflity of inapctthg the Utod 

within 20 dayc grom th 	date o 

vide the abo- nmtioned daily order sheet 

dtcl0 	1999. 	In the sam order the' 	was also ,s 

• itód to forward xerog ay, of the 	 I 
to 	 t.tb7 22ag,a9go 	The P,0o 

the c6pies of the i.ittcd 

the CO. She -A0iflh tU before 22J990 

The CeO* did not Comrsy any objection to the 

regardjn4 any points aribing ot 4. the inption 

o 	1at 	:rn. 	in the 4i1y ordeX ths 	of  

• 	l7.9 	-th 	COQG was a10 dir-eotd -to intirnato -the 

nmnat d6nignation ..rMd addrons og the KVS amplayas 

who %flL4 ftion an 	 dagence 	 vtant and 

houi-d 	ls-o send the priio-n of the 	ontroin" 
• 	• • 	

authoriy of the proposed defence anstaltant.. - The /  

c.00 did not rcpond to any of the dirwtians 91von 

to hir vide -the daily oZ øht dtd. 
An oral inquiry (ragular,hearinq)was held aft  

11.11,99 at KV& 	(0) v,Dun whr-in the P.0a &lfl- 

with flvti prosocution witnesses was 	 ent 	4ifl 

- - 

• - 
- 	• - 
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. \ the C.O did not attend the regular Kearing on 

1099 1  Instead sent a letter exprsoing inability 

\ \ 
to attend the  hearing on 11.11.96 n medical ground ,/ 
All the ]proaecution witnesses had come all the way 

from Qzwáhatj and the P00. Was also fully prepared 

to presekft his case yet jt to provide another 

opportunity to the C.O., the hearing was adjourned 
to the naxt date. Copy of the daily order sheet 

of 	 was also sent to sh.A. Singhthe c.00 
by regi4ered post on 11,1199 itelf0 The next 
date of kelar hearing wa fixed for 06th tan,OQO 
at KY CRF. Mrigog and due notices were given tV 
all concried. 

1 1F STATEMBUr OF THIC C AaE OF TR 
SCRIPLINARY ztrrorry IN REaPT 

ARTICLE3 OF CHARGE ACTULLY I 
a a - a - a - . a a 

E2 II1JO 

The P*Q. 3h. L)Ua baa built up the proeecution 
53 Witi the he'p of all the Uetod doouaients as 

per 	 of the chaX 	heet which have been 
max1ed a mxs-I, 	2 5-, s3(i) to 5-3(Viij) and five 
wjtneL3a$ s p3r Aflnc-XV of the charga-sheet. The 
P.O. dealtwith each article of charge one by one 
asunder: 

r 

sjngh 

namL- 'f his 

post of UtC 

,/'bro 4hr was 

• Principal and CO. sponsored the 

brother, for invigilation duty in 
LDC ,%o was a candUate for the 

and concealed the fact t*t his 

a cadidate for the post of unc, 

,ph. 	singh Prinaipl & Charged Off ier vide 

/ ?ia order  15.12.97(iic.-1) of Asstt. comm,  
/ /Kvs () ouwhati wac3 detailed to have conduoted 

the kitton test for the. posts as coordinator0 
/ In i1W said order he was asked to sutt an 

und4rtking that his no relative is appearing in 
the tegt. He did not subnit any undertaking to 
the ofeet to conoesi the .fect bcause ihri 

singh who was one of the candidates for 
th pat of U1C, was appearing in the said test 

3 1 

r 

5.-. 
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as a cadjdata. This 'office order 

contjna the 'name of sh, airmest si1h who wac 
put on 	:invigil at ion duty' whereas on the 

other hand sh. airmeet Singh, wan a candidate for 
the pot of ui • The angwersheat of UDC teat 

x. 33( ii) & x. -3( vi) road with Ex. 3l proves 

that ho in the nam airmoet 'ningh 0  and in hi 
brthor,, 

sh.A. singh. ?rthcipal and co. in hiô letter 
dtd. 11.2.2000 addressed to the Inquiring ,. 

\. Authority with a copy to the underjgried' which 

has been received by tie undersigned on 1th 
Feb.2000 in section has oncjosed a copy of hi s  

• 	 1 etterNo.4/K\fl,/99..2O'0Q/399 dtd. 21.1.2000 
addre4 to the CouijLijjon •  (V8 P  and has 
admitted the Charge as alleqed in the article 
by caying that sh. airmeet dingh who was a 
candidte for the poet of WC in his brother 
and he wan not selected for the post. Thene 

\\ words  Of hic eaid lotter proves and entablinhoi 

\\ the  thrge 1va11ed by tho dopartmant ngainst 
\\tim  in the .chs.rQohaet by way of his confesnion 
a]. 3taemont. 

Non furniahing/gubnj5jo of, uc!ertsking as 

well a putting his brother Bh. airmeetSingh 

- on inviJgiiation duty to the effect establishes 

that the charo levelled against him in proved 
and substantiated beyond doubbv  

Article IX 

Sh. A.Singh Principal and co. 0 appointed 
Sh. A. k. chaudhry as oxminer for ovaluating 
the answer shadtg of Wc teat paper (ngLish) 

it he Qt ovaluated thb, Mflkit Of fiYe 
oandidetc by someone elms. 	' 

Sh. A.Singh, Principal and the C.O. deputed 	' 
&h. A. Kf Chaudhry, Tar (ig) of the Yidyalaya 

vide hi's order dated 11.12.97 (.s2) to 

report fiim on 11. 12.97 and detted him for 

ourtng the answer tcripta of LDC/VDC for 
which written tact wan hold, Sh.A.X.Chaudhary 
(4) in reply to question put upon hira  

I 
•.15 

• 	 •• 	 • 	 .• 
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during examination in chicf. 	wj. as  I\  

during croL; examination by th c.o. aOiir!, - 	 and r~­IAied ,  thzit he got thQ flawr OVa1utonbut 

aiuwer scripts of  Our aazdidate8 
nai3r Dvandra Yadav 0  jrt Sing 

iu 
 

C 1iaJdgirani and inderjeet Singh 	aireaty 	
; 

. 

	

	

evajt.(tÔd and he put his initialg on).y on the am  
Pr.'a1uated aflGwer scripts ur the prnur 

	

of'sh A . singh, C.o. and aftr 	ing 1' 	 oE hjj ncnjt par, Who had a1rc1y aigned on 
Wiese Jxmwer Bhoet. In 'reply to lant two quetjo 

I L  of the, àarnjnati, ix chief et Pace 2 in the a ald 
ai 'e11 a laat question of droad exmj" nation, 8h. Ad(. 6 .audh-aryhas categorjjy con 

£irn,d that he id not chock tee answer 
Inreply to fitLuetjon ocroà oxarnintjo9 

• A .Cb8U 	(aw14) h cni!Lred that asking j Shim by the C.o, to put h initji on the evaluated 
aflcwor shoet8 (cx. s-3(v) 3 (viii) aa 

COfl3idd 
by him as prosure on him by the C00 

In viet' Of dl ,ocutgaions of the stator 	of àh. .x. • ChaudIir 	it i- Irl  PrOvGdand 
boyon2 jclGsubt that nh. A. flinch (,Q, ppOiflto4 
811. Cbejudhoy as oxarnjr for evaIuctjnV the antwer 
BhGOts Of c toot pir (mgxjnh) but out of 
which the anrswornho t of four candidates flarily 

. Dejandra .  Yad, Gurnuiet Singh #  Chandgj Rem 
and Ind€rjeet Singh wore evalucited earlier by 
BOflWjofle O1ØOU Heice the charge fltand prayed and 

tbjjthOd b®yod doubt against sho A. ° Lnh 
C.O, an Principal, 

I 	-- 

t •  8h. A. 11 	Pricjpa.j arid C,O. gøt :evuated 
 

the paper. of LJtC by t3omdfle ele aw
l  opel.d nt. JotnJridg 	Par(rnn) tà put her  migng- 

turo on erd ILL,t in tokefl of h&vinq eva luated 
 the pal 	by calling hor.at 

sh.  A. singh, Principal & C.O. cot the papera of 
UDC eva))uáted by borne one and do"lled 
B.Ro&o, 	(5) who did not eVjuate 
ancwer 000t 09 any of the addat/at 

- 

/ 
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Ths fact has been confirmed by her in reply to 
secod qxestion at Pag 23 of her. statement in 

exarnknation in ehef and she was forced to pit her 

	

signaturo theeqa 	werheetg o tmc test (ng1ish) 
at t - c residence of Sh.A.Singh 1rincipal & C00. 

durjJg the achool houra under the coupiUeivo cir 

cumaicee created on her to put her signature by 

that her iignaturac are required as she 
had jtpared: the question pãpr. She further in 
her kiy to this question confirRd that she 
disciyvbrod that thece 'answer scripts we already 
eved and marks were also awardft to these 

without initibla of checker or any 

bodyi she further stated that two Wnoha On bath 

àf her were also standing. 

The sj insweraheet were againt, given to her by. 

Swwny in the Regional Off ice in t4arah 
1998 to rooyaltzto and roward the marks. Such 
typo of evaluation at tharmaidence of Prin9ipnl 
and C.O. has been confirmed as and deecribd as 
evaltition under prstire by her Bnit. 	.Roae 
(s*5) in reply to question put by the Xrzquiring 

AuthJrty in cross examination at Page 4 of the 

statctment in quection put by the Inquiring Auth" 

ority bout her signature on the eva1iated answer 

without evaluatIon confjrrned that he 
(sh.i.jngh, the C,o,) wanted her signature on 

the *nàwer'saripts, she in reply to last questioa 
at 	4 and first question on page 5 of the 

state1nt has stated and conf irtwd that she signed 

the evaluated aneer shoet to avod and Uet 
reloAid frcm the tention and situation at the 

ahe signed. 

Now t1s submittod that from the statent of I 	 b 
t' Smt J.B.Rona t  it in oosrly proved aM estabLished 

beyond doubt that Sh.A.Singh s  Principal and c.o* 
j_ got dvaluated the papers of ULC by sormone also 

and cJonpo11ad Sznt. J.D. Roseo PGr(Eflg) of his 
vidylye by calling her. ,at his r Ldøe to put 
her d,ignaturo in token of having eveluated the 
same ard there romaine no dtht in the 

is 

1. 
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sh. 1  A. S ingh Principal & c.00 helped •canddate 
wlo3e relatives are w orking in K,v. Amerigog and 
in 	Regional. Of fioe, Gatzwhatj by manipulatir 
thekt answer scripts or by helping them to copy 
from the already Oolvad papnrè and anwer of 

itions ara almost replica.  

The C.o. at no stage has denied award of marks 

to Sh. Devendra Yadav brother of 8h, S,p. Yadav 

in the anewerht of (3d(,/FMIiah papers which 

prores that he secured 27 marks out of 100 in 
Eftglish paper for the pot of 	but he 
83 Makka in Jgj iah/o.x, paper Whah ia a 
menry evjdenøo (. S( iv) Besides this 

anser given by candidates namely Girmeet Singh 
Roll 1o. 78 (sC to 	 flO1.2 & 8 in UDC 
Eriglijgh 	( Ex.S3) 

sa given in th enwsr Qhet of Roll, 
No.22 (aBc) namely sh. Devandra Yadav answer to 
those question Of 191jsh a nd O.1(.  papers art 
iimiJlar word by word and are ropliáa, This 

cicairly proves and establishes that he has helped 
in ahrswarjng  and copyIng the anaweracrjpta by 
main)uiating their anwor scrpta. 

$ 	I 

STAT  ZMEW I:H.§ CHRip 
AND Tfli DiN _IVXDENCE - 	- 	- 	--- _ _ 	- 	--- 

ADD&rCip DURINO 	 - THE tNQ=iRy - - -  

The c. o sh.j. Sinh attendee the regulsrinquiry 
on 67 1an 1 •2000 when the P.O. presented the proseau.. 
tion cas4- since one oi the Prosecution Wjtflg smt. 	 PQr( Eng) di4 not turn up -an either,  days Of the isquiry and oot-uj, Was given to the 
ProaecutiLn to pZsánt, the Witneas on 24.1,2000, 
The c,o. 	A.Singh also ag"read to the date and 
venue of tLh0 

inquiry. On the data of rOgular hearing 
at KV$(Ro)i Delhi on 24.12000 the fifth roseeutjon witn0 jsmt. 	 and the P.o. were pront, but 
sh. A,sinh. the c.o0 did not tten4 the hearing. AS toe flLCh timehad already been lost due to 	u.ez absence of,  the  C.O. and sindejt. J.0Rose S&Ma all 
the way frbm Kcrale it  wan decided to proceed with 
tho hearjna and accordingjy smt0 J.DCRO. wa s  

14 
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exarftine1 and the daily order sheet alongwith the 
replies of the witness Were 5flt to COe at hi 

ese hjj registered poat. He was t1so atked to 
attend eular hearing on 14.2.2000 at the saw vsxrie 
i.e. atlKV8(R0) e1hj alongwjth his deonce ascictant 
or preenting the case of--his deenoe. Here,'again 

the C001 absented himself without any intimation 

thapite of clear notice to him. Since the P.O. had 

airondy elocod h.n prosecution case on 24.1.2000 and 
the C.0 had failed to deen4. his case by his gaence 
the cash from the defence gido was deemed to have bean 

closed on,the direction of the X.0., The P.O. weW  
asked to 6ubmit his. writtèn bricif ig he so desires with 
a copy 4v0the  C.O. s. 	 The prosution 
brief ani  d the reply of the C.O. Sh.A Singh was 

recoivec well in time. The C.0o hac objected against 
Lnquiry vde his wittøn brief dtd. 1.3.269 

he has çjiyon a reason for not attending the inquiry.  
on 24,112600 at xvs(p.0) Delhi that athee no separate 

letter as a n1oo was issued to him from the side Of  
the X.O. do attend the thquirv on 24.1.2000. H e 
could nt go to Delhi to attend the same. An regards, 
hs absønce on 14.2.2000 he ham etetod that duo to 
uddon Pain in the 11-b1adder at ciwehatj, he could 

not proceed further and got his tcketa cancelled on 

the advise of the doctor, The C.O. has further pro 

tested hat hLs grotmds have been ignored by the 	
[ Ski. Dua and the prosecution case was closed in my 

absence without giving w any opportunity to cross 
examine Mrs. J.s.. Rose. Jftar the above introductory 
stateme t of protest the C.O, has sudttod his 
replies of the prosecution brief for each article of 
charo as under I I 
Article 1 

Tho C0. 3h./.Stngh hna defended hmeelf against 
the charge under thia article by stating that ho was 

appointed as coordinator to conduct the test for 
by the A.c, Dr. x.c, Rakeh 0  Xs(Ro) iwahati 

vide ordr No..B5/961cVs(/134OO9..ia dtd. 

297 and his dutias as 000rdjnator..wore spelt out in 

theid4tter for .10th Dac, 197 at iOP CRPP Mierigog 
and the hme.og his brother Ski. Girmeot Singh was 



ponaord in the said letter and for doing inv'igi' 
lation duty in the written test for the pçt of LDC 
in two hifti, 8h0 A. Singh denies that he ever 
ponore the nama of his brother for the above 

purpotio, 

4 

The C.O. has furtherrfuteci the, charge thout 
not fufliahthg the undertkjjjg that no relative of 

his was appearing in the aforesaid written exam by 
etatjng that a ouitable undertaking wfts very much 
given by him which Waa &ily rig 'by 
Dr.X.C. Ankosh,, the then A.C. OI 10.1097 øopy f 
which in 	 ai Annexxx of the brief. 

The c.o. Sh.A,jnghh8 urthor stated that he 
was not a,;tnember,of the aelection  cowadttea of the 
UDC selection in wtich his ,  brthar Sh. Girmt Sirigh 
apared, The C.o. Jeurther' saysthat he has been 
singled out for this charge wherea othere like 
Mr C.B.5o1rik1, updt(J,) in RO. twth
not bean questioned for hia duty as up ervisor in 
the UDC tAst where his brotherjn..l. Mr. Chandgiram  
appeared for ux poat, 

Article i I 

The C:.O, Sh. A. 3ingh haa dani4d the charge of 
appoint ing Sh. A.K. Chaudhary, T.( Sntj) as 
for evaluation of UDC test paper giih. According 
to him UDC teat was COflductd by the A.C.Off ice 
Qiwahati. Rgion and Asstt. Cojsjop 	Dr. K.C. 
Rakesh hLrnejf waa the Supt. of inc exam and the 
Mgiondl office OMPIOYGQG were appothted as invigi 
lators for. the tflX teat andanawerrjpts were under 
the cuatx1y of the7,c. office and Aeatt. Comr 
im,o).f and those 	given by the A.C. Off ice to 
h. A, LChidhary for evalttatjo. He ovalutd all 

thece copLe  and signed all these copie, Me nevvr 
reported . to ma that -nem of the 

C:6  -8 were 
evaluated. 	 the C .0. hjgh ih. A.I, 
Cheudhey h4d U10 fuU authority as eaminer to reporj 
the uattr to the Asst • llmrmrx, auvj,"he.ti i4ogjon 
but he did not do no o  in him stat.cr also sh. A.K. 
Chaudhary has accepted that he did riot know. the 
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brother o 	the Principal and tho ral atLVO OJC th tohor 	o 

xcoçiQn 	•fl 	CU4JIIy 	
0-10 Wc Protad in h 	ttmnt that Pj,r 	did not 	Pth him for •Cej 	the  a 	C 	

-didate 	The t i j. 41o neapIo4 aho y, win 2 ari 	vjg 	cn( Phy) • 	who avalu jit6d 
Cupy and ijitnuop 2o,3 flr. B.p.wr tth0 Gva1ua6 niath 	oopy havG cx10 not Gaidanything 

Iint him'to the  

h. Ao=gh p  C.O 	has 	tat 	in his def ence brLef  that the AX Dro Icc, Rakesh p  C;UWh&ti Region ii Q1id ozd 	dtd ,  10.12,7 
whio 

of th 
ry dir H 

?G($th,) 	) 
, A a  Sinuh to  deputo  

g,p 	tin lP()ng) 	th. 
th 

to&, intLw 
Zth 	flfld 	fl1i3h 	woroirjpt 

rm 	oi;4r. 	Ch ,  A. 8ingh hig bn 

artjnje 	$y 

to çot UcM191ish test 

h. A, K. CI1adhary 

P) Mrs. 	
1v cw AIriog 

T( in) 	 tho  answargaripta tx 
per 

in tho i.c, 099ice "-ter 
09 	O1297 th 

to be 	 tinj4. iy st, 
t 	Aet, Courar . through re 

ion ui to the extej 
in qLukrtr 	c 	v cnpz 	akifl t thi 

o 	the 

aotj 	hor 	on 24,160 	já 
±.o.further 

asked her to 
1P 	 atating that the 	inQip 4ja 	the ratot,all ing and aig. 	Chi h 	also that fthQ tflwergjp 	wore girn to h by the Prici1 

• 
bit b 	roz 	e1e, 	The c.o.A, Singh Statoa that tha 	g1ig 	nrw 	ciript 	ivo tG  MrS. R060Jya person  grcj., PLO, cuwj 

Pleting the jo 	oi 
• rlrc3. 

injj, 	th 
th 	to& 

Tho c,o, She AoSingh ha furt  _~hq  r A
lloged thi the  

nt G 	J.Ro3o and Sh. A. K. Chdhry0  rar  
e !tditory, 	

"00 Says in her  statamft that 'tkmre wr no agnatur es  oi nybo 
. 0196 on  the  face 

of  

G 	
nark8 we rounj  up When the opia, wr X0411aed to her 	th. 

that 2 o t m  a c
heijej all thte 00PL OC  

17 
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cxpt tour COA68 whioh woro a1rady eValUated but 
he signed those copia  also by  Geeing the øignatca 
Of Mra0 Rose. Acaording to the c,o. the oopii were 
evaluatud andgnature, woro p by Mr Chawthary \, 
with rouniing o the totalling. The Co. h4, 

further says that he foil owed the ordore Of A. C. 
Dr. Rakeeh to MmPleta with job of ,  r.ttjnjjn the 
answeracripts, The C.O. aenies that he over oreatod 
any z3ituation of £or or pretre toward, her -to do 
the job the of ore this charga is bo1oe. 

I 

The C,O, 3h. A.41.09t staton that  he had no know 
lodge about the roiatJ.vrj of 1QIsrtaff or KW(Ro) staff 

who appeared for the teat, Thiw I apme to }now throih 
the norndum iaued by the xVs(H) and thzough the 

thargohct. He hao furthere ntated that he wa ig  

- doputed as Go-ordinator for LDC SKaM only and the IJDC 
Qxan was conductod by DX. Rakoah b  A.C. (itwahati Rcgion 
an 5updt. :fld all th, invigilatov, for the trnc eXam 
wro appoJntGd fron A.C. 0,eftca q  one can ohoek and 
verify rirft the duties hat of Wc exam in A.C. Off 

All the an1eroeripta wro taken away by the 
A.C. Off tOO and all were uider the cuatov of AC. '• 
office LtO1f or wider the ou&tody of Sh. A.KCudhary, 
nglizh ax=Lner e  no teacher from his vidyalaya wac 

9iye any inviqLhatjoj duty i luding him3 thfore 

the quOcti"On doon not ariae that ho helped them to 
copy the &nxwars fron al.roady &olvod papor .ae hae 
been charjo2 that answra of quoetion a aXraat 
replica. rho C.O, otateg that he ohould, not be held 
reonajb1k. for that 0  an it wan none of his buainej 
to know abbut the marka ecord by any odidato, 

Th 	t3h. A.Finh further defonds hinelf by 
ztating that the O.K. copiea were øhocked by PA(Phy) 
Mr, L)evadia 1  the matha co joiao werG chocked by pr,, ap q  
Kurnr 0  P 4ath) KY CRPW Merigog and Nr. D.LDaa 

ployee Of 	(no) Qktwahati did not make any complaint 
during their atatent before the X.O. on 6 . 1.2000 that 
Princ tpe-1 h. A. Sthgh a,proached them to inerea or 
to gi%rm asorn marks to any of the ndidatoe, The CO0 
further cya that he did not help any candidate for 
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thLr selection for the pwt of. TJTC ae 

• the 	aI 	o th Fe4CtiOfl co tittan £r tke ' 

• ug(ct ion j c UI) 	Dh nmber o the board y 

be approthe( to viy tho abovo 

this ertiie of chaKgo is not prov<d and is tota1iy 

• 	'fli 	at thc nd of his defenCe brief has  

£wther Jiven so= points; for the consideration o ' 

the 

(1) Tkta 	ig no writtfl oornptint again st 

hint from emy Gandi,4ate ,  rarding UDC SalectiGno 

This inquiry has ben initiated against hix 

wjt'ft such cplflt 

(2)T~a,L the inquiry has been cope ted igroting 

i1La1 grncit 

(3) Mo  had given ths reply of arharge MaMrandum in 

rj whii has 	 rj!at@d 

(4)Ail -  cuse war. 1i&IgOOd on til 	ly y K'FS 

authorities to give rnta1 and oconomic ttUd 

ooflt3pirCy wam nde ainE3t hin  tor shunt 

h4 

• 	person of KYS oicoZ' patting etaids ths  

c truior. 

() ixtig the into rogtion before thai L 00 so an 

w f  cta  came and he dennd ih his LItter 

dtid. 18,2000 to crass cx&zine the canae=ed 

i. p~rsona at CRVF GSkati to M06t thO end  Of  

The ordox o apintt dei o 

hldthg test and inteviWs have been cawalled  

they have no 3g@1 eects and XV3 wnt 

t ,ekm any deOLE4Ofl agaimt hi the tu 

q4 4t4 1QOfl 	iwt be aintnin4. 4s 

jim comem9d.only with LrC not with W 

• Jm%mtest and the incjuixy vottich has been GOM 

as expaxte should b ontid to got 

of jutie' buase Whatever Z d4 

did am yer vtid orders 	A# IC4 fl,  KoCo 

J! E!F 2R 
XOfl?CoW Tflj 	_ 

/ 

1 flt 
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The PO. th, iXa presented the cace qf proseøu 
tion by submitting the  list6d documnts an per Anb 

Ill of tih charge sheet and by presenting the (iv 
Wjtfl 	

G the 
listed documents were taken in record by the I.0' and 

copies Of the sarns were 3ent to the C,OG and also 
the swr6 document 

s were shown to c00. on the date'04  
regular haring at X?? CRPF A1ez'igog GUwahati. 

The 	has also  autuatt  ad written brief aon 
taming 	pagee where in he has orw arded written 

arguments or proving the chargo as par eheshet e  
No oral üwnot8 were çiven by the P.O. during the 
peodn5 

POIrs_R 	
T 

- 	- 	--j 	 -- 	- 	- 	--- 	_ 	-- - - 

OF THpQ 	 CA8 	_ . 	 —, -, - -  
CA$_AND AN 03J _ _y 	JLYS OP TH S-S 	 - 	

0 

AiDttC'i RXIG 	_HQL_PROM 130TH S. 	 — 	

.Sv -
RIN ThE X 	IR S-S 	-- 	 -- 	

-- 	 -  

sXD A 	SssgMrw OF THE — .o 
• 	

Articje 

3h0 1a has produced 	which is an  of f . ice ordr dtd 10/15129r7 jacuad by thà. theh A0C0 
1r, 	

-iwsha1j Region which contajn app 
ointrnentofah A. a inghp Princ ia1 iCt 
e coorjator for conducting the written tt 

• 

	

	 the postloi Lnc in two shifts in which - aU the 10 
listeti p0rqons including sh. A. Singh hVà' been 
asked torport at KV-CRPP Amerig at  9 & 00 am posj-' 
tiely. D$ey have aleo been askod to furnish undr 
taking niioning that no te1atj 	o their are 
eppearmnç in the aforojd wri ,tten,exam. The pro PQCUCa 
tion haa, ,not f urnishad,any other evids 	t-0 establish  
the chare that Sh.. - Singh Ws appointed -aordin.ntor 
by A, C, quwha,ti to aortftct tott 

QI singh brother of 	 acted as 
Invig ator for the L4X' wc&m con ucted on 10,12,97 
and wa aproint by the A.00 P- 8  per 	i.e. the 
office da!r dti. 10. 12.97, The prosajon  hag also I 	
chargita the Co 0, has not furnished the under 

r 	 taking regarding non-ppe anc of any rau tive in 
o' Uc and tJl)Q. 	 Of the defence , II •S_S.___S__ 	--t- - - - - 	- 

submi ted by 8, A. ingh the is an - ndertaking 

04020/ 
5- 
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to the  eteCt  that none of his relatie ai bloo4 

ralatiOfl is going to be appeexed in the sm o 

xc tobe co ivatd on. 0.1297. This undertaking 

_ r 5 boa rk. counter -aignad by Dr. KC. gak 
ha 
on 10.12197 itee1. 

h.A.Siflgh the C.O. has stated in his deeflCe 

throuch is brthf that he. a5 appointed s oo°erdi 

nator fo LUC exo.m only and hi ,s brother appoared for 

UC OX1 MOrecWOr the nsmo ohib hroth sh. 

Gjxmeet tsingh was ijated in the said order by  the 

ther A.C. as mv igilator for LDC teat only. He has 

jnsiated that ho never put his brcther on invigi' 

lation duty. The UL test was 	 by Dr 

Rakos1 I4ic1f and 1)r. Rakesli acted himself as 

Intho abswao of any e*idenoo doOfltexy or 

othri5e regarding th e  &ppoi ntmsnt of h. . ittgh 

as CO4O21 C3i.natOr for uonduatjng the exarnt.ifl of 

the tès of UDC, the charges under Mti010X rerMth 

P0a sh. rAui haø aruod in his Gubmissio 

of the proaccution case that Sh. A.K.ChaUdharY 

\ TGr(g) KY CRP ArnerigO was deputed by 	ingh 

\ vido hIh, order <ltd. 	, 12.97 ('2) to Va1UE1tO th 

rJ 	LDC/UflC a4 sh. A. KCht%dhary in a 	oripts  

reply to qostofl t to him 	ing examiatiOfl in 

oiowell s during 	XftT%ittOfl by the .0 
ar,

statódthat he got the answeraoriptsfor eviluatiC 
where ie found that anWers.0riPtB of £ir ccndidato 

• 	narne1ySh. gwiendra Yadavo Sh. Girmoet 8jngh v  Eh. 

C.handgiram and Sh. Indejeet sin;h were already 

and he put hit initialS on thss 

evaluaMd answer soriptD under preezure Of Eh, aih 

the 	and )ftJ 	thC jgflatUt5 of senior 

par pn theSS answer heeao During the <Cam&IUtiOI 

in c4nd cross examination also 2h. A,ChadhY 

has toçorically confirTeed that he did not check 

iC an 	ripts. sh. A. K.ChU4h! 	4 has 

confi ted that the C.O. pressuxised hiflt z; 

his iJiti5IS ofl the evaluated 5 erocripte (. 3 

(v t 	3(YU and thus under presoure sho 
.,21 
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Sha A. ingh the c.o, haa stated in hi 
tDdt appothtrnnt 	Dra asp, ramar , pM ($ath) 6 

	

h 0  Aek, Chaudhay Tc11  (ng) wa 	on th wrjttn 

Lon Dr !{ 
Rake& (nvi and he t€4 only in obsierj. Of  
the Otdr o t A

.C.Tho Co th* z atngh h 
rtheri t td that iJC 	wa Oondutd by oi 

tent C. 	ioncr 	 wthat& gion in 
. Rakèsh A.C, aatd is_upc1t. nd all th invigj 

latore log to Aitent Cojj 
awthtij'ron only. The n ecLpt were given 

by A 	 Coj3j 	oUjc to Ur AKe Ch4tt. 
v1utan #hicth h OvalUated and siona&.; th  

Copian &rd nvor 	 copiei Wó 
lrec2y 	 Th Co. has Rarther de 

hirneelf bYyi-n thtt 	Cha4ha'yh 
• 	the fat.dwinq the Courg o inquiry that he dL 

no3 

fotz1 	 IWCR py  Amrigog and  Regloftj 

JmL 	
h. A, 3inhh 	utr 

	

no ottiar Qxamlmor to 	 Mth 
; 

	

	 and Q.Kj cpj compl a lned.  n0ainsthim durAng 
• thj: 

 
submicsion to W18 X,o, 

Th& p .  Sh0 Dun has , bUilt up hia cam from 
a a l. ~t tdfaent of 3h1, 

he3'e JHhs takcm the onkl evidanco Of 	 Chaw' 
dhiry As rcling paint rrjg the preeylu4t04. 

	

nwor cript of tour candidatos 	tthcj that 
sht Chudhy eValU ated only ajx 	 an 
did n6t 	uate the 

t.-DUt his içnatur on all 
Sure fr 	 At, 1tnçh. The prtv 
tion h 	ot puthd One o tho xrtant ehae 
gardin Patting  fod cjjqnaturgn o gh 0  Chntdhry 
on t:' uovor pagm of noto book by the CO. 
Ln tho 	 of thc ah 	htf  th r'a4y to 

quoàti,h put up by the PP60
.  re9trdinj hLi &qnatu 

on ijj U16 10 answoracript a p  sh0  Chauity h4lQ r 

Principal 
pul 	 o przzur by the 

•Contd. ,  22 

C 

I) 
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and already present initials of the cenior PGr on 

the cover page of thece fo'ir anoworcripts. The 

charge und& artic1e-II pertiining to preiriovaluation 

of note-}boks belonging to RoN 8,13,22 Es 78 

and putting forged signak'sof sh. Chaudhary on 

the covex riage books has also not been 

supported by 	 evtdncc. The charge of putt 

ing f)rgcd signaturos lizis not boon proccd at a1l 

by the proGocution noither the cttewitiac Sb. 

Chaudhary,has discribed the typo of pressure under 

which he pu1t his signautre as a token of having 

evaluates I a nswerscripts convincingly. There to 

• not evidnco on record in the form of any c9mp1aint 
from the s1!de of S. Chaudhary about this matter of 

his aignatu ro beJMjhtainod under pressure by the 

princip11  on those fouj:oracripto. 

Artic.o-IXI 
- - 	 H 

The 	 ia states under this article of 

chargish. A. Singh, C.O. got the papers of 

tJ1uat'od by aOmont.s else and compelled smt. JB 
ii 

,>,,ono. pcJ1 

(Ençj.) SI 	to put 	 word 
list and on the anew 	ar-i-tm an a token of setting 

and evaluatiny the papers. The P.O. has further C 

charged that Sb. S. Singh àalled Mrs. J.B. 
Par (1n) to his residence during the school hours 
under the cmpu1sie circumstances for,gottthy her 
oignattrc ky tiyincthtja 	iat 	 oquirod 
00 otto tiad e ion paporo and therefore 

-4- . --------= 
her aijnat'ire are roqurod. The P.O. hen further 
relied on the oral c atornont of Mrs. J.b* Rose during 
oxaminatl!on in chief that she w 

prihcil' th rp hone oZt toaoijpndi 	school 
Mwin 

hou to hue rosidcewhqrainch of ancwureeriptc 
par7autotu3t SnUllah tiara kiandud over to 

4 her and 51W1 wja told LliGt L]inc(3 she had made tho 

guest.on oaper her signatures are required on the 
an3wor3crit3 and the fztct that ancworacripta were 

already cvalu::atod and oiarks were awarddd with 

nobody' s nignaturo. on the - award marks. Mrs. Rose 
set motidnl'oao biking at the paporc with lot of 

anxiety Al  mental tension. Sb. A. Cingh told her 

23/- 
• H 

.,- 
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that pj may 	the. amnrk( and put her 
Ro hecmo very nervo'r and was under too presu0 and thereo' Ire decided toU.oU his itr 

tiOns and signed on the race o an•;ersc.Z'jp 	Tho PO, has again wentioned about bhe repLy made by, Mrs0 Rose M99arding the answers to question 1,2& in the 	scripts of h. r)eva  ndra Yac2a and 
sh. Qirmiee Singh whdth are ecaot rop1i 	 j Mr Road had annworod Hiat tho answers 12 & 
ta.L1in9 with each other an 4i she did not know anytin 	j e1se 	he P.O. has urt .bter  wont ioned that Smt0 Th 	•. R030 sow,  how wanted toget 	 from the tensjo and the' stuatj, and therefore ahe signed on the 
dotted Iiho 

A. has mentl4mad about tho 

or  
10.12 	

. 	 xc, Dr0by 
vide wh4c$ 	A. nh waz dirooted ei 
(maths) . p,_gu 	and T(( nj)War 
to eva).uato the answo' 	

Re awa iso directed in the same order to get mc 1Vn1jth 
/tetit anawdrscrpt5 scrut irLtSed by P (ng) Sfto Rose og 

He has stated that sh. Chaud)ir GUitted the 	w 

	

ansersaripts o 	q1js O Uj tent in the A.C, Ofio but as the order for, scrut mi zig the answer s'rpts by Smt. Raae was 
she 'war, called by A.C, through hizj to 

Oxten on o 	oi ix 	 ,  CRPF whatj,, Fte has furth stated in his dàence that the annwerrjp were givon to 
her by a oroj fro R .  

C,O, The has aajn a&i 	 o1 	Rasp, to do the  
the annwernorjpts Zle 

stated that the 	terneat of Mr Cha 	a 	
:• Rose are 	

troictoxy in an much as reignatura s  on the Cover.  pg QJ anoweracr ipta are con 

The pr6cocution  has PleRided that the tJ 	ngUth teat a ersorjpts were pr valuated by isomeong also 
and Smt. Rose was told to sign on the  

$QrIP! ;!Irhh~e p.q. 
as a token of. havjx ChQC_kQ4 e answer 

has relied on the ntatemitt of 
SMt!"Roqe iiabput the ftarful and corn 1si 	osphare  the 	 Of Ptincip5l Ski. A, 
P4rs. Rose Was WIM011od during noho4 - hourz when rnt 

"Oh 60r0tim and diAnot like the way she wan 

900 

	

. 	 V, ) 
1 
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ii 24 is 	 J 
/ 	 told to sign on the evaluated answerscripto 0  

When the Principal Sh. Singh found her reluctant 

to sign he ackod her thht she may retôtal the 
1 	- 	 marks a sign thu anoworsoripto. 8mt. ROSO ctd ixI  

j*zt her eignaturoa on the nL3weracrpts and returned 
- - 	 - hu to t:~ VA- alaya nut no ar-mado-c5? J.9&L 	-Alff, 	

tsorjtjro;ardthgthees3ure 

	

ich she wac contpolls ton&j 	evaluated 

f azuiwerscr-ipts. Under this article two points emerged 
$1- one is reçjarding obtaining signatures of- rs. P.0cc 

under unusual circumstances at the residence of 

principal and oecnd the answers to question no ig  

1,2 & S in UDé Engliih answerscripts of Q.irret 

sthgh and Dovondra Yadav spooially question of 

ingliah and OX papers are almont replica to each 

other. The C.O. sh. Singh has tried to put entire 

respons 4  i j iliLy of calling Smt. Roo it hió reeidero 

which he has termed as extension of A.C. Office in 

the ctáf quarters of KY CRPF Amerigog on A.C. 

or. Rakoh and in the garb of spL_galled off ice 

ardor is, 1uod by thu A.C. or. Rakoch (Arinox-'V) of the 

defence brief. 

• 	
/ 	

The C.O. directed MIs. Rose tv put her signatures 

/ 	on the an swe 	 1• 
• 	 J 	sign. The C.O. Sh. Singh Qaked her to retotal the 

marks ifiL3ho so desires and put her signatures on the. 

anaworooripts.. The so-called order issued by A.C. 

r. Rt}.oh at anrioxuro -V of Defence brief does not 

boar a1*y file number or doopatàh particulars, it: is 

• 

	

	 thorefro -ooñcluded that the C. 0. was in an unusual 

hurry to so!ncho get the signatures of Par( ng) 

Smt Rso on the alriady valuatod anszorccriptc, his 

• 

 

arguments as givon in the defence brief do not 

- juctif' his act of uununoning Mrs. RoSe during school 

• 	 hoursohis.9idoflCO and asking her 	sign on 

the dotto4ito. Therefore the oral statement during 
- 

examiit ion in chief of the 5'I-5 Siat. Rose is true 	-: 

• . .-

<ac

I I 
ol3tabli&d 	 has not 

	

d in 	or required of a principal of ICY. 

 tto charge under th is aXticiciOct6bli5hed 

onl doubt. 

Another point which comes to light from tho above 

ánalysiL3 of the facts in that, sh. A. 3ingh was 

handling the ancworscripts of Engli sh toot pa.c r of. the; 

	

- 	
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VDC test  and was gettjg there either evjuat or re-checked or signed by the =a1ainGr Sh Chnudhary  and by te Ro 	Thor 	his stat. •tht 11C, w 
t&t 	 nd th e charge  ot flofl ZbMission 0* 	 - - undertaking regardj non-appe&rance of &flV of his b100dr0lat ion orà 	in the XDC & UDC test pr0l-fod partially, if his undeakj at 

of his 	
brié for tile exQm of LC is takentio be corr OCCGP~ illig an kind 

of ity lathg to th0 exam of UDC 1itho J 	the requj' 	

T L 	
/ 

Th 	Dua has chargod h8 Lflgh 
with the  :i 	

8COfldUtthat 8h, Singh as co
-or(lina tor holdped 9 some can d i4atea whose reja ,tLV0PjI
work in 	rig and R. O 	wahj by  Manipul  at ing their  or by he 	them to copy horn keady solved ap 

The 	haM fuh 	t that the evt 	per 	arthg no 22 of  sh R DeVendra  ofl no.8 5, Ch&nd6iram  and rofl no. 13 th, jeot 8inhke1ntj 	of. s-h. S.P .  Yna, 	'JCV CRpp Amer1ç 	roll no8 Ma brother of Sh. Raijt 8thgh PR v cRpp 	
Mandgiram i 

broerj1 of Sii, C0 	
Otj, 8dtO (Ro)  

4h tit it is ab 	 t I: 	
o cae3ti0n 00012  & 0  are almost rep1L, 
DeverKtra Yadav Oc brother of Sh, S.P Tdv 
Ped i the tt of  

L= a10 and 8070red 27 
out 

0 100 er 	in 
uitest h cor  83 cu IO0, 	t i 	lo obrvei that in Q.icp4ftper rnay 

b*OA Madeafterw 
reliad 	

d 
on the  fact that  

the C. 0 0  at no stage ha s  S 	 denL award of marks to $h0 Dd'ra Yadev and  al so  0thr charge 0  

The C, def ana o tto9 that * 	 T no knowld  
aa 	

ibout the re1tiQflhi o the cfldta he ca 	
ft'bOut Ulm rej  at i ontsh ip only 

S 	 th 	the charge 	 h H  that he 	 to be the 
exam only and not for th 

Maz 	 -

UIX NEW, ocam Was codu ed 	t then A.Co sho R&keàh 	 J 
hiej 

 nO: tOaaher of his vidyalaya was iAvaln any 

s4( 
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/ 	
. . invigilation duty. He himself wac not given any 

duty, therefore the question of helping any candidate 
P does not arice. MoreovOr he was h1so not a member 

of the c álcction aoimiitteo to influonôe any of the 

dociaioná. 

There is no doubt that there was some irrogu 

• 

	

	 larities and inconsiotancy in the marking of answer 

of CX and inglich anowerccripto. The ovtdonco also 

• indicates that the answerc to question no.1 to .8 

in tJj exgliah paper Ex.S-'3 in r/o Sh. Q3.rrneet Bingh 

cnd'Sh. Do!rendra Yadav are vary much tailing to 

9hh o{hór which has boon confirmed by the withecsee 

/aiso/yet to 'fact remains that C.O. was not off ioi- 

/
ally app6iited as co-ordinator for conducting the 

test by the A.C. Guwahati and ainco there is no 

/documontarf evidence to this effcct. The go"callod 
irrelaiios which came to light oannotbocled, • 

as the manipulatod work of Sh. A.. ingh q.c#'Tho 
pro aecution has failed to produced any ovidenoz to the 

I 	 • 	 ., 	ft 

of foot that he was in any way connected with the UDC 

• ex idnation ezzcopt that Oh. singh deputed on the 

diretioii f the A.C.(G.R.) She g.p,Kujnar. Pfl 

• /anfsh. chaudhary Tar(Eng) for the evaluation of 

/ 

	

	cerscripts. Prom)e above analysis of facts - 

presented bythcP/. and replied by the C.0* one 

plo truth-' moe to light that the C.O. was very 
• 	

•4f 	 - 
much h 	 anoworsoripte of UDCat.-ti 

E)ig the fact thát officially he was not appointed 

4nanyjpaoity to work in the UI teat. DUxiflg 

/oXatiofl in chief and cross examination of Mr. 

or  ,0 	 $tdharj w-4 he has not pleaded his innocence 
/about th 10 ancworcoripts of gaglish given to she 

Chaudhary wbh included 04 already evaluated answer 

ecripta* uring cross examination also he has not 
• 	 . I 	deniod that he did not ask Oh. Chaudhary to sign or 

ovaluato the said answer scripts. In another place 

whore Sint. Rose was callod to his residence and 
aneworecriptz3 were givez to her also proves beyond 

- 	 .. 

• 	 doubt that oh. atngh was very reach connected with 

the work of UDC exam in which his brother oh. Girmeot 

singh appeared alongwith other relatives of KY staff s, 

thorofor to his contontion that he did not kncw any 
thing abut the evaluation of anaweracripto does not 

aeon to be true and is too much of a co-incidcnco 

• 	 • 	- 	. 	 ..27 
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that tll.la , -an awers to certain que0tions in  Engliah 
paper of roll no0 2263 are  roplica of eath.other, 
Rence pOstibility of hi8 iflvo1vent as head og the 
vidyalaya where the6e teatá :ere Oofldticted in mani 

.mulation -of certain  an  sweracr- -ipta crnnot be ruled 
outs 

_ 	o 	ArrxcLE oir .- - 	 -  - 	21~.ARZ 
 

On the ba8ia of documentary and oral evidence 

• adduced 4ore me and in view df the reaaona given 

above £ hold that charges again2t hAingh 

i CRPF Amerigog presently At iw 
Dinjan cokltained in 

Artic!1e - 	 Not establi shed  

Article ZI 	 Not estabjjhe 

Artiile lxx 

Article - IV 	- 	Partially etablithed 

4 
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CI 

l'indriya Vidy:d;v a  
Sahe{J 1Jeet Siiih \lM, 
18 h itt,r .4R• ; 
rw Delhi..! 6. 

Su1:. 

1IL.17K (!:ctff1n;derj 	 -MIS 

lit Cotuiect 1011 WIth (Jul c0nt. 1 1,ts iiici it Ruled in the above refUned fllCwori(lunI I Would ltke to bring 
to your kind notice the Jllowji facts from the benining to the end of hia case for 

your kind cot iderahout and favorable actions please. 

1. hi (he inonuh of l)ec 1 99] loniter Ac. ((jR) Dr. K. C Re}j conducted a written test for the pjoiuIiiiit oILDC & tJDC in our Vidyalayn on 10-12-97 and I waa 
alio 8iven aI eU.•i ij 	"96-K VsLcj)/) 340091 Dah'd1OI.5jç7 1orn 
Regional ollice ((jR) Guwahai to act as coordinator fir LDC examination only 'I 	
aion with oUter stal fof'Rcjoua1 Officer (OR) (Thy. amid tcaclter front our 
Vidyaiayui MV, CRIT on 0-1 2-97. A photoCOp\' oJ the ollico letter or ordei dated 
1012-97 i attached I cwiili. 'ftc LDC test was conducted on 10- 12-97 and IJDC 
test 	condiictd on.1 1.1 2.97. My brother Otuiunit Sirji aiso applied for,UDC 

• 	tcs 
which was conducted by Ac. Dr, K. C. Rakeslu wi Superi tendent tud other ut 

ofR. 0. OR to: wv iui atom. Our ntatFiuid I inynel l'were not given any duty for I 
flanle. 

A dclarati on was lo fi I kd by iii I the LDC test duty 1io1dn; about the non-
appearance ofilteir kitli and Idas alonwith ntyself(A copy of the duty letter from 
R. 0. OR an I dccl unit i out has beefl attached hrewth) On 5tb & 16th Dec. the 
appntrncnt lctte: were isin,d to all the selected candidates but my brother was not 
8eloctcid 1111(1 not up vcJI t  any appo intnin1 letter. 

Auler one month, a Jttr lion, KVS New Delhi circuhlte(f Chat as per th ord(r of Honorebk Delhi I 1ih Court the 5CI'/e ofAc. K. C. Rutkesh has been terminated 
w.e.fli.12.1997 and 'wh,tever orders pasd by the petitioner aller the 	ninatin orders issued by the l'epondeuts will be trealed as null and void they will liave 
absolutely no legal cf1'ct. flte respondent will act as if there as not such orders 
passed by the petitioner after the (onnhuialioi, ordôr was paused," 

• • 	•. •. 	All the ?riucipa11 ol'011  uwnhu,tj Rojø wei direcCI•(f to follow the order of 
Honorable fli5lu Cowl J)Jhj, }"uither it ie izieffijoned in fetter No.F. 19-1(4)198. 
KVS(L&C) .dati'iJ 13.2 1998 that the servjce; oID. K. C Rakeh we10 teriniutaled 



Ii 	s 	 i 	aiiot 
1w liolJu 	tet :!d iiieiv 	etc. 

lit 

fl ifli. 	JrfR'J ne 	IV11j lull cued to (i;e oi kin ol' the Hswi'l' I hh jnui aid Ii rat (lie idei:. pi.::.'d Jjy (la' said Dr. K. t:. Penhs 
dkr ii 12 ¶)? 	iil and 014nd lni 	uii WAW c11e't. Iiiey are tjiit}icj irec'letI ti js nerd n 	no such oi deis wcIe :ned b c  l)i. 	thsti alter 11.12.97 in wtrnhji 	I 	rii:iti 	dm1 l)r 

A pri' h0 (4 d. 	I htn'liIs l)cflii 11ili (.otiit (la 	vu'c ol all the iiv appointee 
of the post nl'H) 	!) ' osted in various V lvluyas oi(hiwah;ij Retion were 
(ci iiiiiinted, .'\ 	eI the C ".ini I oi dii 1110 (ext ol II' which was conductod by Dr. 
Rakeshi and hin R.O.(Gft) Whas been cancclkd because it was conducted on 
iLl 2.97. and th' AlmhOmmit orders at appointinctits of 'LDC & Ul)C appoiiitinent 
were also cuiel Ldl, I wan not concellinli with coIjduc(Ld of UDC test. I  jorLi over I Was not ila lIIL'1ul 	of selection Co11111litto0 or intri virw Boud ol' LDC & UDC 
appoJitiiint. I 'adi;ply a coordinator only fbi LI)C test as per the letter no. cited 
nbo\'e iSiied horn fteiniiñI ollice (Jnwaltahj 

Now (lie bow alt itnck of KVS has been L4,uleil auinot in. AC linanco and. Vig. 
1VS 11.Q. Nv1)el1ij iIupiri'd by sonic one else cwne to R. (). Gu;vthati on 
13,2.98. 1 Ic semis d letter through act. AC (<iR) F. ft Dr. E. Prabhakar to call (he 
tcliej's of K. 	('U h'l ". who were on the duly oh' 1 J)C/liI)C appomtnients. In spite 
ofilie orders of ilet 'HO I lih Cond, Delhi, all the teachers were a.8kedbysriM. Ni. 
Td (Ac Vic k I"inuice) to write their roles iii (lie appoititinejilu ol'LDC & UDC in 
GR on 16 2 OR I wn' also anked to write iiboid my We in to appointment oh 
LI5C/U1)C. 1 'i hte that I wan given the duty of coordinator 1w ii )C test and my 
brother npp ni'd 	UI )C test iuiil la wa.q not s'lected lbr the inune. 

'Ukr h1ii Mr. III I oposed JIiV mnune to 010 IW iliem' CO1iiI1?LS1 OflCr Mi's. 1i?y 
.lacoh ibm sInp5'mnioCi no 1' was ;ivnii suspension oi dn.i' on 2101 9. 'I'here was no 
prinni-theic a;aiist t ile and no guardian iind any cmidida:e had lodged any 
CiDlnf)haint oi ;uivl'je 	ncntinst me. 'l'hii; was only :i consj iim'ncy rairist ne LCJ htuiI 
inc out ot'( iiwditi Uld to adjust there local pli:icpaT in my place in K.V. CRPF. 
Mr. N. D. Bhuydi pnmtcipah hanapu'n. Mr. KS. Malik principal Missaiiiw Mrs. 
Haai'ika priiic pal }.V, Uiiirannhu Mis. Dits Hase K.V. 1)igger who got transfer 
within oiie yew' ]i'wi lV, Uiivainsiiu to K.V. Dijiru nid iiller some timne.K.V. 
Dk)ni to :hiuin1i•i Gnwnhnfj 

The) were iim(i:iia!' !i'iei,d& 'o11ri .M. M, Lal, 11:'. E. 1' hak;u''and EO. 	 i\ly Kuitiur ((.3 R) laid y ou  not soil corner with nie bccaus I wan not all owed to join iii 
K.V. CR P1" n1teriiv r'evocimt ion order 1hciatinc AC. Mr. I'. Priilthakar. 

The bi'thi, of Mi'. .R;uijeet Sini P1UI K.V. CRPI' nnd the bi'othox' oI'Mr. C .S. S.P. 
Yadav PR'l' I:.. V. CRPF were selected Mr. l,aI had takeim the wrhteti statenieiit 5 , 	 I 

I ,  



I 

.1 

from iliciir aIo 	er not st! 	led OF taken ally diciplinaiy action 
against ühIrI. 1u brother- rn-law of.  Mi-. Cii. Solaiiki Snpdt. (Adnin.) R.O.G. it 
was selected Ls ULfl. Mr. Solanki wa.c also given a duty of supervisor for LDC test 
vide IcUer -  no. I •6196-KVS((iR)/134009..18 dated 10 .12.97. He wa wspended 
for sortie day:, alh.-i that he 'va revoked airil f)Qtted to 13aitwaloi -e . No furTher 
oitquWy lnr: bvi.n iitd by lii-: RVS but in my cae the enquiry was rcheduIed under 
rule (14) (. ' , (_A rule. It was (lOtte intentional lv. 	 - 

1111S SI IONNSI LIE lLA.S. VIN)ICI1VE AND NON (X)OPERAI'lVE 
AYLTiI.Il.)E OF K V .5. 0111410ERS 10 WAR VS MK 	 - 

- 	
. 

...;. 	
'' 	 period would have been prolonged more and more had Inot 

opproached to our conunissioner Sri R. S. Pandey and through him to ourjfr 
beloved vice chalrimin Sri M. C. Salyawadi Who listen me sympattily and 

-.vv,  I , f t passed inuiredintely the order of revocation through our forrnccili -niesioxwr Sri 1 ' 	S Pandey. 

• Had our beloved Vice Chainmm alive, your honor would have been given the real 
picture of my case from hiend that how much I tortured by K. V.8. Oflicers, to 
whom J had written all this, case history. 

'These oflicers were not satisfied after doing this injustice to me as A.C. (OR) Dr. 

- 
M. M. Swum c imn to 	VS ii Q New Della along with Prinl K S Mairk 
Missaniui- i (who aic intimate friend - of ouch otlici) met our Joint Conurrssioner Sri 
SrivrstavjIon 28.7.98 and managed my transfer to K. V. Saluka (Nugainnd) from 
K. V. CRPI Grrwah4rti KVS 11 Q - Now Dllir 4hrn violating the translor policy of 

• ; 	f; 	r- KVS trwsl':Tod rue to K. V. Sutaku. 	1110 Vidyalayn neglected by K\'S UI)  to X 
jrt  

nl 	s 	.. 

Cl - 
My spoUse ground was not considered 

- My medical 	ound was ignored. 
.........-. 	. My 	orr wits going to uppeiu -  in clus 	XII, Board EKuIIIüiioik 

.,  
(4) His studies were spoiled by &VS. 

, 	 - 
I requested KVS authorities that if you have decided to transfermo out of Guwahatj 
than truufi.'r rue to F. V. Sibsagax -, K. V. Jothat or F. V. Nuzüa which woro vucaat 
but intentionally my,  request was tunied down turd I wtw asked to join K V. Safta 

•• 	 Nagland where 1 had completed my one tenure as 1 was in Dinrapur fron-95 to 97. 

:: •. 	Your honor is also a llu:3band and wi ideal father and you may well eeriertced 
the qiontal state of a child and a wife up to how mmmcli deep they could passt9dfrom 

' 

	

	mental agony W!1Obe father or husband was suspendod without any cause and was 
not allowed to join the same Vidynlaya afler revocation. It affected the career ofmy - l 	
child and health of ray wife. I was given liysicai, mental and economic torture by 

- Pmirra:fI 	t I 1: • KVS. This is the utii-tilikg cxmunple ofbian, vindictive and non co-operaüvo attitude It"  
• 	(.st :1 . ofKVS H.Q. New 1)ellni. 

• 	'i.m 
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F 

) Cull )Cld I', I 	L'I'UIo1cd cli dull uicc I h a d 1k) Iiko the hchcr MAAw 
Itii 	lii. 	.1; 	•iiied o ni.- by llLt 	 AUP 	iI: 	• i• 	u- 	KVS aid 
tt1d iiiy ca 	illidi aii lll cau flout Ruji able (iuwitltafl (.ow( 11:; per your 

dii ccli ott. 

J\part Ii oiu ttti th• e *11.1 , 011.0 cnwiv otlioi c'xuiiij d c; of' bias beliavwr ofKVS uaiiist 
I 	suspcnded 011 	 tuid as pci du-;cipluiniy I)f0Cee.difls I should be 

tveii dnu- I lilt , el wtiiii Uuee I ilulitifli 110111 thc dtic of iuipewiioit. I Wins t evoked 
on 26.7.98 clt:uc iiicinoi nidwu was prop:n cii in the iuoizilt o1'Auust'98. Alter 
Neveit iiioii(hs 110111 (lie dth of my us,ei)sioii and it \Va 	eii( to 11 Ic by Npeed j)OS1 
oti 29 Dcc ') aini I ypt it on L 1.99 tIRlIill I;( 1 11 ollice (i9iip ccith'r ClPF 
(Jiiwulutti (t) I \v;ii hot YIvk:li tuly oppoi°tuii;t to ccc otu' hioiioi' br i'ioid 
dicuiioii about Ihi i case. (c) I was not givehi "Iny o )l)oilInily to iupect the 
orjgiiial (IodIIltlelitN to wiuo my doIiiso stateiiieiu, Wheti I sent iiiy dvfin 

statement, it was tuniod clown by writing a letter to inc that it was hito. I have 
dociuniitar'y proof of all (his when I got  my cinugo sheet afler e!ven months fl - 0111  
the date of ur..' sIIspenioii. 

- 	F 
Ii 

- 
i' 

Iii thii ,1'iid \0II1 tioioi 51151k) Ii aiiit'il 11)11 law ol ilie KV'; ocoittly that d'suiy 
cruployco ol LV Won! (I las tisuisbeiied on aduiiiiiisti nh VO ,grotuid , the disciphiruu-y 

	

- 	proceeding s.void ci be conipleted within three mouths aiicl if the employee is foruid 
not guilty ho would he transferred to the sanie Vidyalaya or near by it. 

	

- ' 
	Jn niy case Sangathan is contradictory. No such type of procedure is followed by 

the KVS H.O. New I)olhi, although it iS the nile otdiscip!ivaiy piocoediiigs. This i 
• also f1011 do- operative iITIOI unlawful behavior Iowiu'd inc and far away froiii the 

• 	IIIIIUIILI )ii;1 ice, 

Ac, KV H.Q. Now I )&'hlij M. fyj, Lal (Fin. &. Vi.) pi vjlSuvd iiiy hi] 	111bi'iciitj 
ami(I b:ieIe,u chin e sheet and the iiiqwi Y P1 occchtiis wan kept undci' z tile -J '1 for 
tncasuie petisilly. tie appointed A.C. R. U. Sri S. C. Jam my inquiry officer and Mr. 
G R. I.)iisi section oliicer oiR. P. 2nd New l)clhj was selected P .(J. in tiiy Case. 
floth thesc- tilovu c intimate friends of Mr. M. Ni. Liii who had already adopted 
rev .-n- I iI att i ttde I 0w:u du 1110 UN (1111 Ing iiiy Nimplomaun lie uNed to tiny me "LM'gurl 
we wilt revoke you il'you take trans1r out OIASs -dnI 1 '. So bøwg U senior officer he 
had such typo ottw(wts foi inc and nttmethaloly got the oidcr irotn your honor for 
my mnquii'./ tinder nile -14. So being the intimalo friend ofMr. At M ilmy 
int'1uily otlicci -  and pttNctni ollicer will iiover think good ofiuc except hai'iiiiii inc. 
When they flu led to establish a chnrgc ;Igai,ist ilic , they blswied rite for iton C-c)-
operative 1110 Inquiry proceedings. I have (ioculnclilaiy proof said evidence that I 
Wii.S voiy iiiucli CO-opi iitIvC with luqUny J)i'OCeediilgs. 

(a) DIU - Ing the first iuquiiy, I was given call letter froiii 1.0. AC, RO(DR) to 

autwul tlio inquiry on 28.1.99 at K. V. CItPF (Juwaliaji, I pruieutd inyselfut 
K. V. CRPF (;uwahismti, but to my sulpii so iiitlier enquiry officer AC, R.O. 

1'l 	• 	,t 

14. 	, 
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4 
/ . 	 (I )R) Mi 	. (. .1aill nor prel itiu4 oficor Mr. (. R. Dna w 	preii1 tlter. I 

. 	 waif d 	thLiu up to 29. 1.99 hut I wa. not given uiy inlbnnation for IJIC flOII- 
at o1 I 0 	uut I'. 0. 01 fur IiotI)oIlLflkIt of tilL: tflfilltJ 'tilk sim ,  .7 	. - ....-.. 

0pi;ittvc fflhitudt towards (lie enquity p roceedings . 1 got my relieviiig ocder 
Pnucpa1. K. V CRPF rnd retui ntd to K. V. 1)INJAN. TJn-necissazy 

wa8 	iVLMI (0 1110. - 
AtIr this the niqwty was 	chedu10 at R. 0, Deluadun, I could not 	tiid that 
duo. to niv ill health (medical from authorized medical attendant has been sent 
to 1.0. (l)R)). I requested them to conduct the enquiiy at K. V. ciu 

........ 
Guwahati where the cause of action had taken place iuid all wiiess were 
ptesi"n at K. V. (.iPL' Guwaliati. 

L 

''oi''4 	•: 

After Ito 	th 	uNIlIiy \ n 	conduckd iii K. V. 	I P1 	011\ithd1i on 6th wid 701 
Jwivaiy 2000. I attended the inquny on 6th and 7th Jaii. 2000 wid cross- " 

\ 	cXuIlined the four (04) wiUeuoos concen-ied with cao. The 5th witnc;s Mrs. 
Joiw 1311l"e wa. 	ihseii( othorwise it would have been conipletod on that day. I 
too 	lily rollevilig or di lrThLy 	71 . 	 r7fam7l to-177injan 

lii iii daily (41(101 	ieot, it W8S nIcililoflOd thif to CiOUs-eXuiuiie Mis. John 
ft idge liii' iiiqiiry should be condu_tedaLKY1LQ, N.rw..De1ii on 

0. (I)ltiseni call letters all the times to attend the inquiry 
at jii arttttIic place and on so and so date. I was waiting for that letter • 	4kt. 	•, 	 -.m--- - - 	- - 	- 	 . 

froui..It. R() (I)R) but they did not send tue uiiy letter reg iurdlilg this enquuy. 
1e llor Jr oiitiirvolhcej wiis nL,uy for rue to gt n lioving or der 

flow my Chaninaizasw 	on leave poniizssioii and for the purpose of 
TA / 1)A for.nivlt ijiLf mv defense Awistiuit our Audit Supjriteiident 

pThper order or - , 	 tel ieviug oider. l)ai ly order -  t!icot isacwif idiitij doctuijent. The photocopy 
of th'rnufltrumtl b'tised fóith piu pc'o ofgeitiia the relie'mg order or to 

1 	 ei p :us the 'I A / DA hit 18. So I (OII1 '.1 not attend the intuiiy OH 24.1.2000 at 

' 	. . .- 	l)elhi Ikr want of' colt letter from inquiry olhcer. 

(Igot letter No. 3 4- 2/984KVS@1 10/1930 dated 27.1.2000 from 1.0. Sri S.C. 
Jain to attend the incpiiry 	I4.2000 RO Delhi. I sed myjouney on 10-  
2-2000affiertakijl tation leave penmsinon front tity ChaifluniLI got my 
lCrvnlion in Rajdham Express onj1,2.2000, I ran a diabetic s  hypertension - 	 . 1 and a1l bludder stone patient and I am strictly widorsurgical and niodc 
care (Medical Certificate and report is hereby attached). So due to whole day 
jOurney on 1112. 200Q as soon as I reached (3uwahati suddenlyain started in 
my ga11i.kr. I as not in a condition to coidinue ray fbilherowney so I III 	canJkd my ticket and approached to doctot at Ciuwttha( Medical College 

Y 

	

	He advised me to drop my furtherjounwy and two thiys complete bed rest for 
uid secut ity of my life as the sweihug in my both legs had also ,. 	. 

I 	- 
- -. 
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V 
JiiC 	1 	i;j; ulJçj 	; C .  Jnu had 	tIns coiiditjogi dujine Llhl 

0 

l!tj 	a t 	 fl1. 	 (''ilitkd. wld ti 	od( 	was anf li k: cli)S((j lay illquiiy 111 iiiy aelice Si I 	I 	III 
	1'tI1ijflcd M171, Johfl I3fi((g' Itoie in lily 'n(' \Vlll,ui,f kjiow 	the reality beitjttd ii. I UI riot able to thi(krsfid t-  (li;y COlilpelled (0 Clo 	tIii,. enquiry Without my l)reseiic ud Cl Os eXiiilj1iif iOfl by IHeX.Vilich is hRily Objectionbj uid Proves the bias and hUll C (p ativ iUtitijd& oKVS 	(iCt-rH n; 11k cliare We pioved Oict' Iv and d1 I E'ei'alely nuinst inc i1o1 iii my iiiedic 	condtj on slid Ccii ticates I k' Ci SIzOwI hiiV lion 	 It iti;de tOwucl inquiry J)roecdu e .1 ni:i 	onal ly Iuiieci fin ihe siie wid pFesciiti 	oil icer Mr. 

docilli'Vilka

Ci. R I)ii:, htl;.CIy PIuved lti 	cIlil 	l 	IIllt 1110, ii IS his wtlitijt act, I haVe y j  'lUOI(  fl:liiis[ all the loin dial 	a:JJIISE me. 
I 

 

UUM0 to know thu oui tuqu irv ip011 that chiwic No,I1j e riot established u(iiIist IIIC (111(1 ('lU11i- No.JjJ is pi eyed cstubhis1iij and IV i 

!~DcH: I f ANW1 ç j  
As pet -  liiqiw' i epoil 1lic1e Ill (Ji;ii, No.3 luaa be 	fiibJjjd • 	 R,gaiiisl IUC. Wiirtes No.05 Mix, John I3rice was called by 1.0, iii KVS JLQ. N. DOIhj ibr ci oss Exiiizie by 1.0. on ray behalf whi cli i hiily objection 	and away froni natural jw;ice si she could be (rained to say wrytliing against nie in my absence, )\nd iii the absence ofniy d0fCn(:e aaia; also. So re udii this 

, 

estabfjh11 of cJuuo 3 is WI ex -purty (ktcj5ju11 whchi is away from iiura1 jwrtice, 
B, 	I had nh -cathy seilt one regis terod letter in which I dorjiajdd th the wjtn 	NoOS Mrs JohM Bridge should b culled td Ky. CF (Jiiwdiaij along with oilier COflCeflitJ j)rsori for NtuI Jusice to me. 

lint 
iiiy I Cqt(CsI Was lflOfL'(h by 1. 0. and P.O only which is WUt 1 tiii0(l (0 IliC. 1. (.). Ac. Si i 5.C. miii iaid P.O NI'. J. It. D'a were ill so hwy to coiiciiiclt, 

the iflQuiiy1 reason 1it kuow to IJIOBI, without caring ray 'i 	
• 	 Interest or to pwiish sue severely lbt' 1lothifl. 

• d4! 
	C. 	however 1 wwit to ste the f( ~  )i 1 owille thcts re~gw-dinq the Charge No.03 which 

is established by 1.0, ag aillf, t we having biu cal attitude. 

2. 

D. 
i. 
$ 	

oval wit' ' 	 i 	t "t• 
f 	I. 

I WWi dputd by Poiiii AC. Dr.K. C. Ra.kus through his oflIc order letter No, - I 8- 6/96 V((J1t/J 34 O09-l8D 	10/15-12 97 act U the coordijto1' ofLDC eouri. ilindi typist only. 
I had already funiistied the under taken required by R/O (JR dily co!wt,r s ,  Ign by Dr-Rako sil  that my near (low- wa not appething 1.DC exruJL 1 was not givtw any duty lbr UDC CXwn. So th tiirnishin,q of under taking 0IUD(,' exam does wit arisc. - I got the written valid order Ji,om AC, Dr. Raketh to depute Mr. S,p. }:uinar PGI' (Maui) Mr. A. Chaudliay,  PW' (E:) t 
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ivr script irioths & (E. and lniih aJ1swir script O 

H 	i-:( v.ould t 	cnitinj.rd by Mi 11. Jolui Jrje  
vithout dclay. 

could Issue the 0111cc order to our teacher directly but to 
i;n the oH icial chwinei he ordered me to depute my teacher fbr ,  the 

md job . \'lvseLUbeiig the head of the insti(utiou and to maintain the 
olhcial citiwnel and the decorum of the sci -vi cc accepted his order to 
convey to my teachers It does not n)cllll that I was the coordinator of 
(.fl)C exaini also as stated by P.O Mr. ,G.R,Dua WhiCh has no moaning. I 
did not do anything by my own. I iiuJ)1y followed the orders of 
A. (RUGR only HppouItOd by KVS New Delhi . 

I am blamed that 1 breed Mrs. John Bridge to sing the answer script 
which is false and tinbricate(!, Mr. A.ChnaicEhiuy alter evaluating the eng. 
Arwwei crJpt tiepotuted 10 Dr. RukeI,h on 12.12,97 and Dr. Rakeh was 
in hurry to declare the result of LDU and UL)C exarnn UDC Etglish 
answer script were not Ijcrutinized by Mrs. John l3rid.ge. So Mr&, John 
I3n'ide was called by Dr. Rnnkesh through tue in the extension of 
It ). OI Q. NO. 1 9/4 type tint! quarfrr wus often used to do the regional 
work tlwre. Mr. K.S.Mndik principal KV. Missarnari bad 11180 served in 
the said quarter for scnitiny of five thousand application ibrm for 
nuscel mucous teucticrjob along with his four teacher and eight teacher 
ii'om our \'idyalaya. Thai can be vo,'iliel from the teachers K.V.CRPF 
(3uwaliaii and principal K_S,Malik, I.V. Miswnarj 
I had itlrcad deposited electric htIl or Lump some house rent for thie 
swuc I IN o-1 9/4 type which I did not ci aiim till now, 
Mrs.J, Bridge was called in that extension 19/4 type officers quarters 
CRPF 	(Juwuhati to do the JOE) of nci'utiriy often Figlislu copy 
only. As Ac Rakesh was in hurry to declare the resultofLDC & UDC 
exam, As tIDC oxu.ui, was conducted 11.12.97 and copies were 
ovalualod on 1212,97 and the interview was conducted oui 13.12.97 and 
the i etiJt w- as (kClared on 14.12.97 arid the appointment letters were 
given on 16.12.97 through Ac. Office and this work was done so 
hwnedly rcasoin best anown to AC. l)r.K.C.Rakes}i lthnseLC so in 
urgency sh' was fetched there by Dr. N. K.SrivaaiavaTcjf )  SST)CRPF. 
Mrs. Jolun Bridge caine to the extension and she staled in her statement - 
that a person 	out side came to hand over tine bundle often copits 
UDC j 

Mr. (hnjinldkr group-I) ofK.V. New Uongainaon temporally dputed in 
regional ollico Guwnhatj at the time had brought the answer script frouik 
Ac 	 . 
Dr. Rakcsh Who was reaxiy to go to his office at about iOwa that can also 

vCritie(I from R.O. OR. Test copy that senitinizing them further she 
stated in her 

\ 
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fill.e.\,1,,, 	
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th w-j 	of 

	

wy b01 t'L.
.  J. icr duty 'vw; only to ce the toti 	of the awu•de(1 

pow 	1ilJhre 	01I-j 	
IiiiC1iCcJj Or LS liter1. 	V~lIj(j Ol(j- (burt! 10. 12. 7 	

her to co::q,k 	(1118 

	

4 	
job 'md mutt 	

1 18  else wofe h1n 'Ii 

I 	

K. 

 A 
As j,eu )kV l 5 leI:,ei,t I kit (tl 	

stcd thai 
 

 S 	
;ui(f twoP oltujj to l:1!R1 :it her bj1 sid1  when 	was 

	

to .igi,. 'fl5 i time IJSr ;w(l f:h, iculrd t tO,,h. 	she 
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I ,  

Reijai'diiq the u lick 110 IV, I want to tai that I W,1113 the coordinator for LDC 'oxarn 
only vide letter no. F.86/9o.F:vs(cJt)/I34OO 18 dd 10.12,97. the UDC 

exam W cOndijj I'V Dr. Rid<e- liiinsclf superifl1etjdo inc1 Mr. S. Baishya nisi 	RU G1 wa tIi invili1j0r to conduct Iho UDC exam. 
1. 'the Sg1itIj/J)'(; H;iihy:i ai iviiIltor 

aa 4)PU'Ont1y visible on the fade ofl the ;ind 	xnIn cript. 'Ilie photoco 	nffrit 
U.1. OXUIfl and * 	 01 Li)c, bL':uing th sig1i1fiwiv')f3j S.flaiJiya hay0 attached 1iorwith br your rca(lv ieI': IIcC and IIcCCSS:Uy action pkas,, When the exam was over the sCi'pIs 	'i e cot 

lectod by hiui and luuidcd over to the superintoyd1Be. Dr. K 
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know tlui F thuogistu, only thuougli the c}iargL n1ernorin supplied to 
 

Mi S 
 

Bai.,  li 	I I ni 	 l'o CR 	thu in vigi labor of IJDC exn He dud not 1iwd 	my cuiji; 	huiut injns 1IIC 111111 It tulai r1 4 	 - 
"I' AWI11flflQfl I1 to help my uui,i' or' to 11e11) the ichuu1jV(s oIfuf1',)r 	CRPP' .  tiO Candi&6 has ever aQ;uuujt nie ut ;uuy type. Actually puakin I did not go to thø orjjj011 ball, 'flie 

possib I tv oluInwjpuhiufj on or clleatiiig may be in the 
eninatjon bidi or ni:uupnlai,ruji would tie pos 	in R'Q Cit where the uIver ccripts were kupt and W.  S. 

 
1311li;liya M114 ulo fr0111 RIO OR and the brother in law offr. 	. 	. C. B. Solanki 	

. 

Office Ntlperirite1u(tt IU 0 (JR  Mr. Chandgi Rn was eloctt Ue while he got 32 	. iliU I h ill I h1hJblj 	iii.h C tilL OtliLl CdiIdj(hilt got 82 maris wis not UeJoctd ho nio got 39 iuwk in witluuctjc's uud geiieral knowledge while the other candidajo Ourmj( Sin,h  
iot 8 2 Ill"wh's in arithii,et' and G.F. wai riot selected W11t in mystery behind it b@st tjIc. I)i. K. (' knkh hinusehl: Mr. .'. C.13. Solrthjd or Mr S Baishya  
luinuht Kvs :luutlloritj 	lUC kLpt Ilnan ubout ljlio irutico wil for 	

, 
'hue Regionaj office or the irwigiIato 	Di-. K. C. Rakesh himself is :uiponsitjhu Mr. A. 	Chaudhaiy who evaluated En1j1j aiw-wor script stated iii his 	' 

InIemejut thai J Si,1]1 pri:icipuJ never approacJ10 him to increase .ho marks of  any  . 

c andd 	and Dr S.P, Kunuas who evaluated arjt}e(jc and O.K Wwer cri1)so 	I . , 	 *1, 8ticl 	itt lui 5lJt1iuiijf hunt principal A. Singh fever approached to him to incrcasthe 	' 
in: k ot'aity 	anti lie never slated that I had given him any wi'iU or 'zrbal 

 

Inwtiucijoii to incrt'as t 1 i. marks of any candidate. 
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1 1  i. '.t.j m ,a. t'; 	1V thai I)vc-. it b I Yid' 	othrf8 	Yndv]',E.'f II ) j;JJ 'd a the t.t 1'L.ft' also and coi ed 27 niarks out of 100 ni'ks whore a in he co'd I tuarI out oil ffli. It is uli'eady staled that UDC teat was  CoIItIti('kl by A V I )r. K (-'. RaJ<eh hint sdl'112 superinteiij( and Mr. S. J3iiahya li2 

	

• \VIwt hwl appeited itt th xwn hull oftho UDC tout?I 	not coac rned t)OvttJC I did not go itiido the oxtu1tiflatjo 	
wwi 

rowlt it Ia boat kno A.(: Dr., K. C, 	 w to Mr. S. Baishya or ' 	Rdt1. 	 -. 	 . 

a. Pnhieq)IlJ Ky. c'ir.  N.D.l))mvamt saybaborod 	 Dr. K. C. Rakesli was givcii ekctt Ic ivateriaj and Rinituro from K.V. CRPI? t$l'narnoly Dr. S.P. 
Kuitaw PGT imIi, Mr. A. Ch;mdhaiy lGI' English Mr. Rwijet Sinaji PRT W. C.S. p 	p.I.T, Mr. S. Misliri P(JJ' Hidj and CJ3. SolaxiJj oflic9 	 ivq, Guwn1iii and Mr. M M. Swami PGT l3io. Were closely socially a9aocialcd withDr.. 4c, kdeshi bctre uly joiain to K.V CRPF, I ha1 wrikn tm of 	order for the ttichei olE.' V. 'ARI' not too to CSE offico or AC. OffICQ or'AC, Residence vjIljcufl p•tntssj, i  of We principal. That order can be vorjfed from the order book of }.V. CRPF, My 	 in vain the teachers cotinud their ieIajon with AC. Dr RnJ<esh, So it was evidiit from this relationship that th brother in law ofMr. CJ3. SolwLki Mr. (iiai Jiram I )ev'ndi -n Ydav th brother ofMr. Ranjeet Si!lgh were selected, Mv hi athi C . UrnLit Sinh wa not iieloctod bocaue I had liq deep ro1aiio with AC. Lxcept oltic a! and I did 

not approach him for the se!ectjoi ofmy brotheç or' lbr any Cajididate. 
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I1 
1L It is cR:u' how tlii fact ha! I Was not so l)0Verthl to et my brother selection or to win 

the 1ivoi offlr, K. C. 
Rakeh, how can Iheip in the selecio:i of the broth0r and 

relative of' :. V.1 'RPF ui(J R/O OuwWittt I? 

1. 	vtm tiot the iueiiih'r oi tILt 	lctloti Colawittee oftJDC eziun, by Witteli I could llelf) 	• , • theta in their set cci on. 'h1u siiiizb-. ofzc!ectjoti ConuL1itt(, w' as follow:- 	' 	•. . , 	- I. Chait man Si' Tabu Thi (secretary ofEducoj tite ófAscaj) 	' 	• 	. 1 2. Meiijber ri 11. fluija
dl 
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(coiuiiiwidj: 1g o1Iicv groip centre CRPF),  44 , 	• ."7 	(ilihIlit, I Fiticipal },V. I'Jiwta.puj-L 	'. 	' 	- I 	 I' 3 Me:isb 1 	cittwy AC Dr. L C. Ralceah him 'I selC 	I  
4. SC. Member, I)r. K. C.Rakeshhirnaojf 
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t wo more than i(tn Xit and LI w not po sUte fol itte to iq)proahi for any ewididuto azid theiu is no objeost pr 
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fl. l; r:u dn thio cw 	Ui I. 	abk c 	njsjer K.V,S •lJn iit : ! i du 	all üw pli Wj)ai OJGR t 	thy ordr the Cowl 
dth t•1( und (J1)apj 	tke hive 	!eiuiinted 11 1Y brother w 

	

th. LI i Olhilli'led by I 	ImV' ti: "Jled und they futve ito tkk :.; 	dl th. it,ov wcmjoivj 	ct 	n1 tuatjon; it i evidijt th cio 	No 111 wid w 	iol (JtaJte No IV it; tiol 	bJj.h13 ta;wt me it wai' 
merely a l)rii ant IIL! ;uid CIV U:liijtd tue to htuul( inc t)tt 	K.V.c:RpJ Guwahatj 
I wiw knowin,jy j yen t 'i l,1ihyj cil wud ecofloinjciil tordan.1 have lost my hoout 
mid glojy Wtiil I \ I:; ii 	 \ 	l.1)1fldCd by F \,.; mid IIIIIt IOuS Ctfli tot 
ColtlpL1:atecI by Iktii• 	t 

Yui bottom 	
etjuiestd to put ;us,de this enquiry report or pass order dunuod fit for 

this siluaIIc,ri 	it  
Is :11illm. Ing ituy (ministritivejb in the Viduyalaya and my j)e1sOUal Ii 

For this net of' k itiIitL'5 your horiour I ni ml I remain thankful to you. 
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A 
Document No. 8 

BY REflD.POST 
CONFIDENTIAL 

VIDYALAYA SANGATHAN 
:GLANcE SECTION) 

STITUTIONAL AFitt 
ED J1142T SINGH MARG 

:IEW DEjHI_ 110016. 

Vig.) 	Dated 03. 1 1. 2000 

JORDEt 

• 	WHIREAS,ShriAeehar Singh, Principal, Kcndriya 

Vidyalaya, Dinja formerly at Kcndriya Vidyalaya, Aerigog 

Camp was chargehetOd under Rule-1+ of Central Ci1 

Services ( Classification, Control & Appeal)RulCs 9 1965 
as extendOd to the employees of the indriya Vidyalaya 

Sangathan vidO Memorandum of Ovon numbers dated 16.08.1998 

and 0 1 .09. 1 998 . L 
WH)AS, Sri S.C.Jain, Assistant Comiiissionor,, 

Thndriya Vidyalaya 3angathar 7  Regional Office, Gwalior 

(presently at K.Y.S. Regional Office, Debradun) was 

appointed as Inqiry Offtcer to inquire into the charges 

framed against the said Shri Acchar Singh Vide order dated 

2. 12 .98. 

WHEAS, the Inquij Officer has concluded the 

inquiry e_paxtO1  in keeping with the provisionS under 

Rule 1)+(II) of qentral Civil Services (Classification, 

Control & Appeai)Rules, 1965 as Shri Aechar Singh has not 

cooperated wjththO inquiry pr0ceedings and that he failed 

to avail of the opportunities pr ovided to him to defend 

his case. 

WHAS,hri S.C.JairL submitted his r000rt tothC 

Disciplinary Authority a COPY of which was Drovid0d to 

the said Shri cchar Singh for making reorosentation in 

terms of GoverAmont of India's Instructions under Rule-1 

of Qentral Civi.l Services ( 
ciassifiCatiOfl,00fltrOl and 

Appeal) Rules, J 196 	 t vide Memorandum daed 07.08.2000. 

out of 0+ Articles of charge the charge 

under Artic fl lo-I has been bold proved by the Inquiry 
Officer. The charge under Articic III is as undCr: 

coritd...2/- 
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at Shri Acchar Singh hcinthe coordinator 
of U.D.C. & L.D,C.Test• got the papers of U,D • C. 
Ovaluated by someone else and compelled Nrs • John Bidge. 
Base, P.G,T, ( giish) to put her signature on each 
nnte book and award list in a token of setting and 
evaluating the papers by calling her at his residence. 

RS the charge under Article_IV has been 
held partially proved is as under: 

Thatcehar Singh being the Coordinator 

of L.D.C. U.D,C Test helped some candidates for 
getting them 	ected for the post of U.D.C. w'o were 
related. to the staff of Kendriya Vidyalay'as and içV.S., 
Regional Office, Guwahati by manipulating the answers 
in G.K. Paper and giving solved pacers to those studeits - 

has been conirined from Boll No.22, 78 and 13 because 
the answer for Question No • 1,2 & 68 arC almost the 
replica. Further Roll No.22 who is the brother of 
Shri S.F. Yadav, P. E.T. , Kendriya Vidyalaya, Ameriogi 
appeared in L.D.C. Test also got 27 marks out of 100 
in ULD.C. Jam whereas he secured 83 marks out of 100 
in U.D.C. Test which is very amazing. The charge was 
partially established to the extent that Shri Acehar 

Singh has carried out manipulat ions /corrections of 
certain answer scripts of the candidates. The possibility 
of his involvement as head of the Vidyalaya where these 
tests qoro conducted can not be rulOd out. 

AND 	on a careful consideration of the 
records of the casC, findings of Inquiry Officer, Statement. 
of the Witnes and also taking into account the facts and 
circumstances of the case,  the undersigned is satisfied, 

that Shri Achar Singh is guilty of serious misconduct in 
as much as he tampered with the smooth conduct of 

, 

examination/recruitment of L.D.Cs and U,D,Cs with 

ulterior motive. _I 
cotd.. .3/- 
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- NOW, THRO, the undersigned in his capacity 

as Disciplinary Authority orders ipmosition of Panaity ) 

	

	of dismissal from serce upon Shri Acchr Singh, 
Principal, IndriyaVidyalaya, Dinjan (Assam) with 
immQdiate effect. 

Sd - 
03 .11. 2000 

(U U1lnb:, 

Copy to:- 

Shi Acchar Singh, Principal, Keridriya Vidyalaya, 

Dthjan, Via-Panitola, Assam- 786185. 

The Assistant Commissoner, Kendriya Vidyalaya 
• 	Sngagharl, Regional Office, Guwahati. 

Ttio Asstt. Connil.issioner (Admn.) K.V.S.(HqrS.) 

NW DELHI. 

The Dy. Commissioner ( Fin.), K.V.S, (Hqrs. )New 

Delhi. 

5) 	Guard File. - 
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A~~' CTNTRAL ADMINISTRATIVE TRIBUNAL 
GtJAHATI BENCH: GUWAHATLc 
ORIGINAL APPLI CATI ON NC • 197/91+ 

MISC. PITION NO. 	(IN o.A. 	) 
REVIBM APPLISNO. 	(IN O.A. 	) 
CO1'T .PEITION NO. 	( IN 0 .A. 

Sunil Das • ..,Applicarit(s) 

Vs- 
U0I & Ors .... Rospondent(s) 

MB, J.L.Sarkar 
Mr. M. handa,,.Advs. 

• .For Appi. 

Mr. S,  Ali  S. C,G.S,C, for Respondents, 

iL 

LI 

Date 
7 • 9 • 91+ 

UELQRDR - 

I 

Mr. J.L. 3arkar appears for the applicant. 
estion raised is whether there is violation 

of sub-rul9 2 of Rule 16 of COS (OCA) Rules. Petitionis 

admitted as the question needs to be consi-dered.Issue 
notices to the rospondents. Six weeks for written statement. 

As far as the interim relief is concerned in 

th light of the dccjsion of the Principal Bench lTi AIR 

• 	1986(2) CAT f)+3 the applicant is granted leae to file 
an appeal against the impugned order before the competent 

authority wthiin three weeks. We also grant liberty to 
the applicant to apply to the aDp011atC authority for 

interim stay of the impugned order during the Dendency 
of the app4l. The appellate authority shall pasS a 

reasoned order and communicate it to the applicant 

if he is inclined to reject the application. Interim 

stay is hereby grantcd of the impugned order to be 

operative for a further period o f thrC woeks from the 

date of order if interim stay is refused by the appellate 

authority. In the event liberby to thC applicant to 

apply for extensin of the order of stay granted in this 

application to day witbin a period of three weeks 

after the said order. It is made clear that pendericy 

contd...2/- 
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of this application will not be a bar for the  

appellate authority, to cntertain and procecr9 

with the aopal and/or to consider the application 
for interim stay of thO impugned ardor pending 
the appeal. In the event interim stay is granted 
the prosent order of interim stay will stand 
automatically vacated from the date on which the 
interim order granted by the appellate authority 
becomes operative. 	 - 

Adjourned to 1.11.199+. 

3d /._ ITt CE CHAI RMAN 
Sd/- MEI4 	(A) 


